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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2020-2021), 

having been authorized by the Committee to submit the Report on their behalf, present 

this Twentieth Report (1ih Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2019-2020) at their sitting held on 

30th July, 2020 took oral evidence of the representatives of the Ministry of Youth Affairs 

and Sports (Department of Sports) regarding pending Assurances. 

3. At their sitting held on 3rd December, 2020, the Committee on Government 

Assurances (2020-2021) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

5. For facility of reference and convenience, the Observations and 

Recommendations of the Committee have been printed in bold letters in the Report. 

NEW DELHI; 
ti February, 2021 
2l Magha, 1942 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 

Ciii) 

--- --



REPORT 

I. Introductory 

The Committee on Government Assurances scrutinize the Assurances, promises, 

undertakings, etc., given by the Ministers from time to time on the floor of the House and 

report the extent to which such Assurances, promises and undertakings have been 

implemented. Once an Assurance has been given on the floor of the House, the same is 

required to be implemented within a period of three months. The Ministries/Departments 

of the Government of India are under obligation to seek extension of time required beyond 

the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is 

unable to implement an Assurance, that Ministry/Department is bound to request the 

Committee for dropping it. The Committee consider such requests and approve dropping, 

in case, they are convinced that grounds cited are justified. The Committee also examine 

whether the implementation of Assurances has taken place within the minimum time 

necessary for the purpose and the extent to which the Assurances have been implemented. 

2. The Committee on Government Assurances (2009-2010) took a policy decision to 

ca\! the representatives of various Ministries/Departments of the Government of India, in a 

phased manner, to review the pending Assurances, examine the reasons for pendency and 

analyze operation of the system prescribed in the Ministries/Departments for dealing with 

Assurances. The Committee also decided to consider the quality of Assurances 

implemented by the Government. 

3. The Committee on Government Assurances (2014-2015) decided to follow the well 

established and time tested procedure of calling the representatives of the Ministries/ 

Departments of the Government of India, in a phased manner and review the pending 

Assurances. The Committee took a step further and decided to call the representatives of 

the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it. 

4. ln pursuance of the 1b1d decision, the Committee on Government Assurances (2019-

2020) called the representatives of the Ministry of Youth Affairs and Sports (Department of 

Sports) and the Ministry of Parliamentary Affairs to render clarifications with regard to 

delay in implementation of the pending Assurances pertaining to the Ministry of Youth 
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Affairs and Sports (Department of Sports) at their sitting held on 30th July 2020. The 
Committee examined in detail the following 15 Assurances: 

SI.No. SQ/USQ No. dated 

1. USQ No. 308 dated 27.07.2010 

2. USQ No. 1063 dated 01.03.2011 

3. SQ No. 104 dated 29.11.2011 

4. USQ No. 971 dated 12.08.2013 

5. SQ No. 484 dated 28.04.2015 
(Supplementary by Shri Kirti Azad, 
M.P.) 

6. SQ No. 484 dated 28.04.2015 
(Supplementary by Smt. Supr'1ya Sule, 
M.P.) 

7. USQ No. 3085 dated 15.03.2011 

8. USQ No. 3206 dated 15.03.2011 

9. USQ No. 916 dated 14.08.2012 

10. USQ No. 1680 dated 16.12.2013 

11. SQ No. 121 dated 02.12.2014 
(Supplementary by Shri Ganesh Singh, 
M.P.) 

12. 

13. 

SQ No. 121 
(Supplementary 
Chaudharv. M.P.) 

dated 
by 

02.12.2014 
Shri C.R. 

USQ No. 5563 dated 28.04.2015 

2 

Subject 

Report on IPL Scam 
(Appendix-I) 

Inquiry on IPL 
(Appendix-II) 

Accountability in Sports Bodies J 

(Appendix-III) I 

' Commercialization of Sports I 
(Appendix-IV) I 

Mismanagement in National Para 
Athletic Championship Meet 

(Appendix-VJ 

Mismanagement in National Para 
Athletic Championship Meet 

(Appendix-VI) 

Irregularities in CWG 
(Appendix-VII) 

Maintenance of Stadia by CPWD 
(Appendix-VIII) 

DOPE Offenders 
(Appendix-IX) 

District Level Sports Schools 
(Appendix-X) 

Promotion of Athletics 
(Appendix-XI) 

Promotion of Athletics 
(Appendix-XII) 

Schemes for Promotion of Athletics 

I 
' 
! 
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"---~- (Appendix-XIII) 

14. USQ No. 5608 dated 28.04.2015 Irregularities in Implementation of 

Sports Schemes 
(Appendix-XIV) 

15. Special Mention dated 13.05.2015 Attempt to Commit Suicide by Four 

Girl Trainees of Sports Authority of 

India's Special Area Games Water 

I I 
Sports Centre at Alappuzha 

L~i 
(Appendix-XV) 

----

5. The Extracts from the Manual of Parliamentary Procedures in the Government of 

India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, 

the time limit for its fulfilment, dropping/deletion and extension, the procedure for 

fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to 

minimize delays in implementation of the Assurances are reproduced at Appendix-XVI. 

6. During oral evidence, the Committee emphasized that the Ministries/Departments 

are required to implement an Assurance within a period of 3 months and if the Ministries/ 

Departments are unable to fulfil the Assurance within that time period, then it is imperative 

for them to seek extension of time. Observing that the Ministry of Youth Affairs and Sports 

(Department of Sports) had a total of 48 pending Assurances and noticing that there were 

inordinate delays in fulfilment of these Assurances, the Committee enquired about the 

monitoring and periodical review of the pending Assurances in the Ministry to minimize 

delays in their implementation and the mechanism available for implementation of 

Parliamentary Assurances. In reply, the Secretary, Department of Sports accordingly 

briefed the Committee as under: 

"Sir, 1n our Department, we also want to fulfil all the Assurances as soon as possible, 

even before the expiry of the period of three months. We review it every month. I 

just joined the M1n1stry during the lockdown, in April end and then reviewed it. Due 

to the lockdown or the prevailing situation, some delays have Just happened, tor 

which we are sorry. Out of the 15 Assurances sent to us by the Committee, eight 
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have been fulfilled. The seven Assurances are very old and we have not been able to 
implement them." 

7. Subsequently, eight Assurances mentioned at SI. Nos. 6, 7, 8, 9, 11, 12, 13 and 15 
have since been implemented on 20.09.2020 while the Assurance mentioned at SI. No. 14 
has been implemented on 16.09.2020. 

Observations/Recommendations 

8. The Committee note that out of the 15 pending Assurances taken up by 
them, the Assurances mentioned at SI.Nos. 1 to 3 could not be implemented 
even after more than 9 to 10 years and the Assurances mentioned at SI. Nos. 4, 
5 and 10 have been pending for more than 5 to 7 years whereas the remaining 9 
Assurances mentioned at SI. Nos. 6 to 9 and 11 to 15 could be implemented 
after a lapse of more than 5 to 9 years. This is indicative of not only the lack of 
seriousness on the part of the Ministry in fulfilling the Assurances made on the 
floor of the House, but also an abject failure of the review mechanism put in 
place by the Ministry. Needless to mention, the utility and relevance of an 
Assurance are lost if there is inordinate delay in the implementation of the 
same. The Committee, therefore, recommend that the existing mechanism be 
strengthened/streamlined with a view to ensuring timely follow up action and 
implementation of the pending Assurances within the prescribed period of three 
months itself or a reasonable time frame. Since the primary role of the 
Department of Sports is to create the infrastructure and promote capacity 
building for broad-basing sports as well as for achieving excellence in various 
competitive events at the national and international levels, the Ministry needs 
to infuse innovative ideas and the best international practices into the system of 
sports management and administration. The Committee hope and trust that the 
Ministry will adopt a positive and pro-active approach and scale up co-
ordination with all concerned for speedy implementation of the pending 
Assurances. The Committee also desire that the Minutes of the review meetings 
conducted by the Ministry from time to time to monitor/ review implementation 
of the Assurances be invariably furnished to them as it will help the Committee 
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in measuring the progress of the Ministry of Youth Affairs and Sports 
(Department of Sports} with regard to implementation of Assurances. 

II. Review of the Pending Assurances of the Ministry of Youth Affairs and 
Sports (Department of Sports). 

9. In the succeeding paragraphs, the Committee deal with some of the important 

pending Assurances pertaining to the Ministry of Youth Affairs and Sports (Department of 

Sports) which have been examined/reviewed by them at their sitting held on 30.07.2020. 

A. Controversies/ Scams in IPL 

·. --~ ... ..... 

(i). USQ No. 308 dated 27.07.2010 regarding 'Report on IPL Scam' (SI.No. 1); 

(ii). USQ No. 1063 dated 01.03.2011 regarding 'Inquiry on IPL' (SI.No. 2); and 

(iii). SQ 104 dated 29.11.2011 regarding 'Accountability in Sports Bodies' (SI.No. 3). 

10. In reply to USQ No. 308 dated 27.07.2010 regarding 'Report on IPL Scam', it was 

inter-a/ia stated that "the Board of Control for Cricket in India (BCCI) has informed that 

they have issued Show Cause Notice to Mr. Lalit K. Modi who is suspended pending 

enquiry. The BCCI Disciplinary Committee comprising of Mr. Arun Jaitley, Mr. Jyotiraditya 

Se;india and Mr. Chirayu Ami will enquire into the matter. It has been reported that the 

proceedings have just begun and It will take a couple of months for submission of report t9 

the General Body of BCCI. Separately, the Enforcement Directorate, Income Tax, Service 

Tax and Ministry of Company Affairs are looking into the affairs of IPL." 

11. In reply to USQ No. 1063 dated 01.06.2011 regarding 'Inquiry on IPL', it was inter-

alia stated that "separately, investigations by the Enforcement Directorate, Income Tax and 

Service Tax authorities are also underway. ... ... Competition Commission of India has 

informed that an information filed u/s 19(1) Act, 2002 regarding the subject issue is under 

investigation with the Director General of the Commission." 

12. In response to SQ No.104 dated 29.11.2011 regarding 'Accountability in Sports 

Bodies', it was stated that "the Directorate of Enforcement has informed that based on the 

investigations conducted so far they have issued 19 Show Cause Notices for various FEMA 

contraventions involving amounts aggregating to Rs. 1077.43 crore approximately ...... 

Investigation is currently in progress on issues involved in IPL in respect of individual 
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teams, BCCI-IPL and other entities associated with IPL. The source of foreign investments 
in individual teams is being investigated and references through Foreign Tax Division, 
CBDT have been sent to various countries for obtaining information on these investments. 
The income and expenditure shown by the BCCI-IPL, the IPL teams and the related entities 
are being ex;3mined by the Investigatiori Directorate of Income Tax Department and also 
by the assessing officers during scrutiny assessments. Investigation is under progress. The 
matter relating to TDS has been under examination of the Income Tax Department since 
IPL-1 in April 2008." It was also stated that "the need for bringing National Sports 
Federations (NSFs) including BCCI under ambit of Right to Information Act, (RT!) 2005 has 
been voiced from time to time. Accordingly, Government in April, 2010 declared all the 
NSFs receiving grant of Rs. 10.00 lakh or more as Public Authority under Section 2(h) of 
the RT!, 2005. In respect of BCCI, the matter is pending before the Central Information 
Commission (CIC) and Government has been asked to indicate its position in the matter:.~:.' 
Competition Commission of India on 3rd June, 2011 informed that the information has 
been filed u/s 19(1) of the Competition Act, 2002 and issue is still under investigation with 
the Commission. Director- General, Competition Commission is conducting the 
investigation." 

13. In its Status Note furnished in July, 2020, the Ministry of Youth Affairs and Sports 
(Department of Sports) apprised the Committee of the following position in this regard:-

"Since the matter pertains to investigations into the controversies surrounding IPL 
and sea. It involves various Departments/Ministries of the government including 
the Ministry of Finance and the Competition Commission of India which are already 
investigating the matter. Hence the settlement of the Assurances is likely to take 
some more time." 

14. During oral evidence, the Secretary, Ministry of Youth Affairs and Sports 
(Department of Sports) elucidated on the issues as under:-

"We have spoken to the Revenue Department, BCCI and Company Affairs. 
Company Affairs sent us an order yesterday. We are yet to place it before the 
Committee, but Company Affairs has sent us an order yesterday, which has been 
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passed by the Competition Commission. We still have not received any reply from 

BCCL We also have no response from the Revenue Department, which includes the 

Enforcement Directorate, Income Tax and Service Tax. It is quite old The case of 

IPL scam is of 2010." 

-- ~ -- 15. When the Committee pointed out that more than 10 years have elapsed without 

fulfilling the Assurances, the Secretary, Ministry of Youth Affairs and Sports (Department of 

Sports) replied during evidence as under: 

''Sir, its 10 years old This is its status as on date. We will try to urgently place 

before the Committee the compliance of the Revenue Department and BCCL '' 

16. The Committee expressed the need for resolving the issues in a t ime bound period. 

Thereupon, the Secretary, Ministry of Youth Affairs and Sports (Department of Sports) 

submitted during evidence as under: 
''Sit; we will try to do it expeditiously. We are not required to take action, the action 

is to be taken by the Revenue Department and BCCL " 

Observations/ Recommendations 

17. The Committee note that the Assurances given in reply to USQ No. 308 
dated 27.07.2010, USQ No. 1063 dated 01.03.2011 and SQ No.104 dated 
29.11.2011 pertaining to investigations into the controversies surrounding IPL 
and BCCI are pending for more than 9 to 10 years. The Committee observe that 
these controversies/irregularities are being investigated by the Board of Control 
for Cricket in India (BCCI), the Enforcement Directorate, Income Tax and 
Service Tax Departments including Foreign Tax Division, CBDT of the Ministry of 
Finance (Department of Revenue), the Ministry of Corporate Affairs and the 
Competition Commission of India (CCI). However, not much progress has been 
achieved through these investigations and despite taking up the matter, the 
Department of Sports even failed to receive any reply from BCCI and the 

Department of Revenue which includes the Enforcement Directorate and the 
Income Tax and Service Tax Departments. Only the Ministry of Corporate Affairs 
managed to furnish an order passed by the Competition Commission of .India. 

7 
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The Committee are not happy with the speed of these investigations which have 
failed to produce the desired resuli:s even after a lapse of more than 10 years. 
The slow progress in the investigiltions against those who were involved in 
alleged corruption, malpractices and irregularities pertaining to IPL and BCCI 
and the inordinate delay in the implementation of the Assurances clearly 
indicate lack of seriousness and casual approach and less inclination for 
ensuring probity and accountability on the part of the concerned 
Ministries/Departments. These failures also reveal an abysmal failure of the 
Department of Sports to coordinate with other Ministries/Departments and 
agencies concerned. The Committee, therefore, recommend that the 
Department of Sports should make more concerted efforts and scale up the level 
of coordination with all concerned so that the matter is pursued vigorously, 
collectively, more objectively and also by urging them to expedite the matter 
and take strong action ;,gainst those persons who are found involved in the 
corruption, malpractices and irregularities. The Committee further desire that 
the investigations should be completed within a definite time frame and the 
pending Assurances be fulfilled at the earliest. 

B, Commercialization / Mismanagement in Sports 

(i). USQ No. 971 dated 12.08.2013 regarding 'Commercialization of Sports' (SI.No. 4); 
and 

(ii). SQ No. 484 dated 28.04.2015 (Supplementary by Shri Kirti Azad, M.P.) regarding 
'Mismanagement in National Para Athletic Championship Meet' (SI.No. 5). 

18. In reply to USQ No. 971 dated 12.08.2013 regarding 'Commercialization of Sports', it 
was inter-a/ia stated that "a preliminary draft of the Bill to discourage sports fraud including 
match-fixing in relation to national and international sport"1ng events has been prepared by 
Ministry of Law and Justice and the said Ministry has sought the inputs from the Ministry of 
Youth Affairs and Sports. A revised draft, based on the observations of the Department of 
Sports has been sent to the Law Ministry." In reply to SQ No. 484 dated 28.04.2015 
(Supplementary by Shri Kirti Azad, f""P.) regarding 'Mismanagement in National Para 
Athletic Championship Meet', it was stated that "some more consultations are required on 
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this Bill. Therefore, this august House will have to wait for some more time because this 
consultation stage is still on." 

19. In its Status Note furnished in July 2020, the Ministry apprise~ the position 
regarding implementation of the Assurances as under: 

"The matter of Prevention of Sports Fraud Bill is stiff under examination in the 

Ministry with concerned stakeholder~ which may take some time. Hence/ fulfillment 
I 

' of Assurances may take some time.' ., 

20. During oral evidence, the Secretary, Ministry of Youth Affairs and Sports 

(Department of Sports) deposed before the Committee with regard to these Assurances as 
under: 

"We had received a draft from the ilaw Ministry and our Department has to decide 

how to proceed with this bill. There was an inter-Ministerial consultation but 

consensus could not be reached On this issue also/ we have asked time till 

31.12.2020 to take a decision." 

Observations/ Recommendations 

21. The Committee are constrained to note that the Assurances given in reply 
to USQ No. 971 dated 12.08.2013 and SQ No. 484 dated 28.04.2015 
(Supplementary by Shri Kirti Azad, M.P.) pertaining to drafting and finalization 
of the Prevention of Sports Fraud Bill to discourage sports fraud in relation to 
national and international sporting events still remain pending for 
implementation for more than OS to 07 years. During the course of evidence, the 
Committee were informed that the Ministry of Youth Affairs (Department of 
Sports) had received a draft from the Ministry of Law and Justice but the same 
could not be final ized despite an inter-Ministerial consultation as consensus 
could not be reached and some more time would be required. The Committee 
are not convinced with the explanation of the Department of Sports as the 
Assurances have been pending for more than 07 years and the Department 
ought to have made more concerted efforts. The inordinate delay in the 
implementation of the Assurances is yet another indication of the Department of 
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Sports' lack of seriousness, casual approach and failure to coordinate with the 

stakeholders. The Committee are of the view that hosting/execution of sporting 

events both at national and international levels inter-alia promotes friendship, 

goodwill and camaraderie among diverse populations. It also helps in 
developing. infrastructure, generating employment, securing inflow of foreign 
capital and thus contributes significantly to the socio-economic development of 
the country. However, seamless conduct of such sporting events in the country 

has been a big challenge owing to controversies and alleged irregularities, 
corruption and malpractices surrounding them. The Prevention of Sports Fraud 

Bill will facilitate in preventing and combating such sporting frauds which 

adversely affect ethics and integrity in sports and bring a bad name to. tb!l 
country. The Committee, therefore, recommend that the Ministry of Youth 

Affairs (Department of Sports) should scale up their efforts and coordination 

with all the stakeholders and should pursue the matter actively, consistently 

and vigorously with all concerned and even by taking up the matter at the 
highest level to finalize the Bill with a view to expedite the implementation of 
the Assurances without any further delay. 

III. Implementation Reports 

22. As per the Statements of the Ministry of Parliamentary Affairs, Implementation 

Reports in respect of the following 09 Assurances have since been laid on the Table of the 

House on the dates as mentioned against each: 

SI.No SI.No. in the SQ/USQ No. dated Date of 
Table (Para Implementation 

No.4) 

1. SI. No. 6 SQ No. 484 dated 28.04.2015 (Supplementary by 20.09.2020 
Smt. Supriya Sule, M.P.) regarding 
'Mismanagement in National Para Athletic 
Championship Meet'. 

2. SI. No. 7 USQ No. 3085 dated 15.03.2011 regarding 20.09.2020 
'Irregularities In CWG'. 

3. SI. No. 8 USQ No. 3206 dated 15.03.2011 regarding 20.09.2020 
'Maintenance of Stadia by CPWD'. 

10 
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4. SI. No. 9 ' USQ No. 916 dated 14.08.2012 regarding 'DOPE 20.09.2020 

Offenders'. 

5. SI. No. 11 SQ No. 121 dated 02.12.2014 (Supplementary by 20.09.2020 

Shri Ganesh Singh, M.P.) regarding 'Promotion of 

Athletics'. 

6. SI. No. 12 SQ No. 121 dated 02.12.2014 (Supplementary by 20.09.2020 

Shri C.R. Chaudhary, M.P.) regarding 'Promotion 

of Athletics'. 
I 

7. SI. No. 13 1 USQ No. 5563 dated 28.04.2015 
I 'Schemes for Promotion of Athletics'. 

regarding 20.09.2020 

8. SI. No. 14 USQ No. 5608 dated 28.04.2015 regarding 16.09.2020 

'Irregularities in Implementation of Sports I Schemes'. 

9. SI. No. 15 Special Mention dated 13.05.2015 regarding 20.09.2020 

'Attempt to Commit Suicide by Four Girl Trainees 

of Sports Authority of India's Special Area Games 

Water Sports Centre at Alappuzha'. 

NEW DELHI; 

11 February, 2021 

2-l- Magha, 1942 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 
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MINISTRY OF YOUTH AFFAIR$ AND SPORTS 
(DEPARTMENT OF SPORTS) 

LO~C SABHA 
UNSTARRED QUESTION NO. 308 

TO BE ANSWERED;ON 27.07.2010 

Report on IPL Scam 

308. - SHRI UMASHANKAR SINGH: 

Wili the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state : 

(a) whether the Government/BCCI have set up a 
Committee to probe into the Indian Premier league {IPL) 
scam; 

(b) if so, the composition of the said Committee; 

(c) whether the said Committee has submitted its report 
to the Governmer:it; 

(d) if so, the details of recommendations made by the 
Committee; and 

(e} if not, the reasons therefor and the time by which the 
report is likely to be received by the Government? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS,AND SPORTS 

(_SHRI PRATU( PRAKASHBAPU PATIL) 

la) to (e) 'Indian Premier League (IPL) i 
1 nvo ves city tea manage_d by private entities. Ministry of y th . ms 

ou Affairs & s does not deal with IPL because the n t· ports 
, a IOnal team does not· 

,~ 
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I . !-
• participate in the IPL tournaments. However, The Board of Controi for Cricket in India (BCCI) has informed that they have issued Show Cause Notice to Mr. Lalit K. Modi who Is suspended pending enquiry, The BCCI Disciplinary Committee comprising of Mr. Arun Jaitley, Mr. Jyotiraditya Scindia and Mr. Chirayu Ami will enquire into the matter. 

It has been reported that the proceedings have just begu!? and it will take a couple of months for submission of report to the General Body of ECCi. Separately, the Enforcement Directorate, Income ta>c, Service tax and Ministry of Company Affairs are looking into·the affairs of IPL. 

***** 
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\ ~. GOVERNMENT OF INDIA 

MINISTRY OF YOUTH AFFAIRS AND SPORTS 
(DEPARTMENT OF SPORTS) 

UNSTARRED QUESTION N0.1063 
TO BE ANSWERED ON 01.03.2011 

Inquiry ~'ln IPL 

1063. SHRI INDER SINGH NAMDHARI: • · - •• ..... 
4 

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether there are reports that a large scal e bungling and corruption charges have been levelled against the authorities of Indian Premier League (IPL)-111; (b) if so, the reaction of the Government thereto; (c) whether an;Y inquiry has been conducted by the Government in this regard; and 
(d) if so, the progress made and the findings thereof ·atongwith the action taken/being taken thereon? 

ANSWER 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS AND SPORTS 
(SHRI AJAY MAKEN) 

(a) . to (d): Ministry of Youth Affairs and Sports does not deal 
with the Indian Premier League (IPL), which is a T 20 domestic 
inter - city tournament. In the r~cent past, there have been 
several controversies surrounding the IPL. While the Ministry has 
not set op any committee, to look into the allegations pertaining .. . 
to IPL, the matters relating to BCCI and IPL, are under 
examination by the Parliamentary Standing Committee of Finance . 

, 4 . ,. 
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Separately, investigations 
·I 

by the Enforcement Directorate, 
Income Tax and Service Tax authorities are also underway. 

' . ,·,; 

.. 'i Further, on the advice of the Central Board of Direct taxes, the ' -1 

' I,_. 

I 

matter concerning award of media rights by BCCI/IPL to MSM 
Group and WSG Group, has been referred to the Ministry of 
Corporate Affairs, to enquire into these issues, under the 
provisions of the Competition Act, 2002, as preliminary 
investigations, have shown prima facie evidence, of the 
monopolistic nature of working of the BCCI, and the companies 
involved in these agreements. 

Competition Commission of India has inforn1ed that an 
information filed u/s 19(1) Act, 2002 regarding the subject issue 
is under investigation with the Director General of the 
Commission. 

******* 
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GOVERNMENT OF INDIA 
MINISTRY OF YOUTH AFFAIRS AND SPORTS 

(DEPARTMENT OF SPORTS) 

LOK SABHA 

STARRED QUESTION N0.104 
TO BE ANSWERED ON 29.11.2011 

Accountability In Sports Bodies 

*104. SHRI P.C. GADDIGOUDAR: 
SHRI A.T. NANA PATIL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state: 
(a) whether the Government has conducted inquiries into the various 

allegations of irregularities in· the Board of Control for Cricket in India 
(DCCI/Indian Premier League (IPL) in the country; 

(b} if so, the outcome thereof, agency-wise; 

(c) whether requests ha:ve been received from various quarters, for 
bringing BCCI under the ambit of the Right of Information Act, 2005 so 
as to ensure transpa,rency in its functioningg 

(d) if so, the views of the Government thereto; and 

(e) the other steps taken/proposed to be taken for bringing transparency 
and accountability in the functioning of sports bodies in the country? 

ANSWER 
THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOU1"H AFFAIRS 

AND SPORTS · 
(SHRI AJAY MAKEN) 

(a) to (e) A statement is laid or, the Table of the House. 

16 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) To (e) OF THE LOK 
SABHA STARRED QUESTION N0.104 FOR REPLY ON 29.11.2011 
ASKED BY SHRI P.C. GADDIGOUDAR AND SHRI A.T. NANA PATIL 
REGARDING ACCOUNTABILITY IN SPORTS BODIES 

(a) & (b) Various agencies of the Government namely the Enforcement 

Directorate. Income Tax and Service Tax Depart~ents have 

conducted i•nquiries into the allegations of irregularities Jn the Board 

of Control for Cricket in India (DCCI/Indian Premier League (IPL) in the 

country. The Standing Committee on ·finance (2010-11) In its Thirty-

Eight Report on the subject, as available on the website • 'Ta>< 

AssessmentJExemption and Related Matters concerning IPL/BCCI' has 

also made the following observations/recommendations: .. 

1. On the basis of such an e><tensive scrutiny, the Comnlittee 

are inclined to concl~de that the fair name of a much .. loved 

sports in the country, which is known as a 'gentlemen's 

game' should not have been allowed to get sullied · and 

embroiled In transgressions of law 'off the field'. 

2. The Committee are thus c·onstrained to conclude that the 

Income Tax Department has been very lenient on BCCI 

17 
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allowing them to enrich their coffers at the expense of.the 

exchequer. The Committee would therefOre like this matter 

to be thoroughly probed and an action taken report 

furnished to the Committee within one month of the 

presentation of t-his Report. In the meantime, the 

Committee desir"es that all the pending tax assessments in 

respect of BCCI should be finalized on the strength or the 

Department's decision to withdraw exemption originally 

granted to BCCI. 

3. It is thus quite evident that the Income Tax Department has 

been rather inconsistent in bringing BCCI into the taxability 

net. The inordinate delay and gross inaction in finalizing 

assessment cannot but reinforce the Committee's desire 

seeking a thorough prob€! into the whole gamut of this 

issue, bringing out clearly the culpability of the tax officials 

concerned with granting ex.emptions and finalizing 

assessmt;nts in this case. 

4. The Committee would expect that the income tax 

assessment relating to BCCl~IPL as well as the franchisees 

IS 

= 



-
and other entities connected with IP~ for all the relevant 

assessment years are taken up on priority and finalized in a 

coordinated manner after taking necessary inputs from the 

investigating agencies as well. The Committee should b2 

apprised of the assessment thus made and the quantum of 

taxes realized therefrom. 

5. The Committee desire that the adjudication of service tax 

demands should be made expeditiously and they be 

apprised of the quantum of tax realized therefrom as well 

as the amount of interest and penalty levied thereupon. 

6. The Commtttee ·would like the enquiries/investigations 

relating to suspected Foreign Exchange Management Act 

violation relating to ownership of the IPL Franchises, nature 

of the foreign investment a11d valuation of shares and 

transfel" thereof in respect o : some franchiese to be 

expedited and brought to their logical end withln ~ period of 

six n1onths from the presentation of the Report and the 

action taken submitted to the Committee. 
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7. The committee would like the Government to thoroughly 

investigate violations committed by BCCI and other 

specified IPL franchisees relating to Investments made by 

IPL franchise, which have been routed frorn outside India 
- .... , 

through entities located in countries such as Mauritls, 

Bahamas, British.Virgin Island etc. without the permission 

' 
of RBI or the Income Tan Department for opening and 

operating foreign currency account in South Africa. The 

Committee shou~d be apprised of the specific action taken 

in this regard. 

8. The Committee wOuld like to be apprised on the follow-up 

of penal action taken by RBI a!Jalnst the Axis Bank, HDFC 

Bank and State Bank of Travancore, Jaipur Branch for not 

complying to the FEMA provision and 
~ not exercising due 

diligence in obtaining necessary declarations and 

documents, scrutinizing inward remittanc f f 
e orm or FDI and 

their timely reporting, checking 
of KYC report including 

variance in the address etc • 

20 
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9. The Committee desired that fhe Registrar of Companies and 

the Ministry of Corporate Affairs should take deterrent 

action against the defaulting franchisees as per the 

. provisions of the Companies Act ~nd report compliance to 

the Committee within three months. 

·IO. The BCCI should look inward the issues relating to 

mismanagement of th~ adm.lnlstrative and commercial 

aspects of IPL and should set the affairs of the BCCI right • 

BCCI should impr-ove their procedures and practices so that 

controversies such as £,n the conduct of IPL are preMempted 

and avoided and do not bring a bad name to the game of the 

cricket. 

11. Since the issues of conflict of interest involved in the 

office-bearers of BCCI simultaneously owning and running 

IPL teams is sub-judice, the Committee would refrain from 

commenting on the matter. 

12. With regard to reported Irregularities in award of media 
f 

rights and commercial contracts executed .in the course of 

the IPL; c onsidering the serious irregularities and offences 
' 

2- \ 
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the Committee would like the Investigating agencies to 

look into all matters. relating to breach of law and identify 

and punish all those pers·ons responsible for the same 

without further loss of time. 

13. Regarding, tax- exemption of about Rs.45.00 crores granted 

to International Cricket Council (ICC) on the revenue 

generated from the recently concluded World Cup Cricket 

Tournament, the Ctimmittee are not convinced about the 

tenability of the tax exemptions given to the ICC, as the 

World Cup received huge sponsorships and was patronized 

by the corporate sector in a big way. Therefore, the 

Committee are of the considered view that the tax 

exemption granted ot ICC using discretionary powers under 

the provisions of general exemption for international 

sporting events was unjustified and devoid of merit. The 

Committee recommend that the tax exemption granted to 

ICC be reviewed by the Department of Revenue. 

14. ln the larger context1 the Committee would ,like the Ministry 

of Finance (Department of Revenue) to not only expedite 

.... ~ --., 

.. 
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finalization of assessment and investigation on a fast track 

basis in this particular case but also devise a coherent and . 

consistent policy for the future, whereby high profile 

m.oney-spinning events such as the IPL are not kept out of 

the· ambit of taxabllity. 

In the meantime, the action taken so far is as below:-

()) The Directorate of Enforcement _!:!as informed that based on the 
investigations conducted so far they have issued 19 Show Cause 
Notices for various FEMA contraventions involving amounts 
aggregating to Rupees 1077 .43 crores approximately. 

// 
I 

.,/ 

(ii) ,.,,, The Income Tax Department has informed that they have 
conducted inquiries into the affairs of BCCI and entities relating to the 
Indian Premier League, from the tax angle. Inquiries have been 
conducted as regards the source of investment made, income 
generated from the IPL activities, allowability of various expenses 
claimed. 

. '2..3 
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BCCI was registered u/s 12A of the Income Tax Act 1961 and 

therefore entitled to exemption on its income under sections 11 and 

12 of the Act. IPL is a part of BCCI and has no separate legal status. 

BCCI amended its objects from 1 June 2006. During assessrn;.nf" 

proceedings of BCCI for AY 2007-08, this change in objects was 

noticed. Allahahad High Court, in the case of Allahabad Agricultural 

Institute and .Another Vs UOI and Others, held that once the. objects 

are changed after registration, fresh registration is required as. the 

earlier registration does not survive~ Taking recourse to this ruliflg, the 

registration granted to BCCI under section 12A of the Act was 

withdrawn with effect from 1 June 2006. 

Consequent to withdrawal of tax exemption in the assessment 

completed for assessment years 2007-08 and 2008-09, tax demand 

amounting to Rs.118~04 crorerc. and Rs.257.12 crores has been raised 

for the two assessment years respectively~ 

lnvestigatio~ __ is currently_in progress on issues involved in IPL· _ ·-- _ --·----- . -...... --..:_ ......---- 1n --.,. 
respect of individual teams, BCCIRIPL and other entities associated 

.-c---..._ -- -------- ---·--c------ -- .. ----·,-..... 
with IP~.--'!_~e_. s.o.urce-qf_fo_re.~gn_J.J!Y.!?tments in individual teams is -..,,.•••• ., ~- -·-~•.--,,.- ~------.----------.....N 

being investigated and references. through Foreign Tax Divi~ -----------------'---:::.:,. '"···-~ ' . ·- ···~,=--

·-----·-... - -- -·--- . --~---·--- ·:--:···:=.:..:-· '····--- ,._-__ -,. 
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have been sent to various countries for obtaining information on these 

investments. The Income and e><penditure shown by the BCCJ-IPL, the 

IPL teams and the related entitles are being examined by the 

• •• .. • •••• •• ,. ___ - •I•-•·-..--..., 

Investigation Directorate of Income Tax Department and also by the 

assessing officers during scrutiny assessments. Investigation is under 

progress. 

The matter relating to TDS h_a_s_b_e_e_n_u_n_d_e_r_e_x_a_m_i_n_a_t_io_n_o_f_the / '. i . 

Income Tax department since IPL-~. / l · : ,, 

The Income Tax department has also taken necessary action to 

investigate the allegations involving tax evasion and undisclosed / 

layered investments. Enquiries were made by Investigation 

Directorates in September _2009 from BCCI about the various 

agreements in respect of media rights, especially fresh agreement 

that w a s signed by BCCI with WSG, Mauritius. The first survey action 
·---.... 

in respect of IPL was conducted on 15t" April, 2010 and subsequently, 

survey and search actions were also conducted on the various IPL 

teams in order to investigate the source of investment and ta><ability 

of income. 

25 
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(iii) So far as e\/asion of Senrlce-tax is concerned, as per the latest 
status as on 31,12.2010, show cause notices involving an amount of ... -~ ,eH• 

Rs. 159,12 croro have been issued to various. service .~.--~·~·----·-
providers/stal,eholders in relation to IPL for recovery of senrlce tax . 
Details are as follow:• 

S.No. .Zone/Directorate Number of Show Amount 
Cause Notices 
issued 

involved 
(Rs. in crore) _1_··------+_A_h_m_e_d_a_b_a_d ___ ~--c-1-----1-___ 4 ___ 0:..0cc•:.::Oc:5:___ __ 2_. ___ I---B_a_n_0g~lo_r_e~·---------+------=-3=2 ___ 4 ___ 2=2=·=2~3--~ 1-3_. ---+-C_h_a_n_d~ig~a_r_h _______ +-____ 9 ___ 4 __ ___c1.::3cc.7:..;6c____-< 4. Chennai 29 21.30 ---·----,--------------+-------'--"'------+----'=- --'-----s 5. Delhi 14 33.30 1------+----~-·-------~··----------~-----=--=--.c.c..--~ 6. Kolkatta 2 00.27 \-------+-------------+----- ·~---+-----"---__, 7. Meerut 1 00.02 1-------+-----------------l-------:_;c-----+----=.::cc==----8. Mumbai- 1 . 6 64.58 1----------- --------·---l---------+----'~.:...:---1 9 Shilong 1 00.04 

\ 

1---.:..· ---+--~~------------Ii--- ------------1----''--"C:...'---10. DGCEI 1 03.62 __ Total 96 159.17 

(iv) on the advice of Central Board of Direct Taxes, the matter 
concerning award of media rights by BCCI/IPL to MSM Group and WSH 
Group has been referred to the Ministry of Corporate Affairs to enquire 
into these issues under the provisions of the Competition Act, 2002, as 
preliminary investigations have shown prima facie eviden~·-· of 

> ..... 

monopOlistic nature of working of BCCI and the companies involved in 
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these agreements. Competition Commission of India on 3rd June, 2011 

informed that the information has been filed u/s 19(1) of the 

competition Act, 2002 and issue is still under Investigation with the 

Commission. Director General, Competition Commission is conducting 

the investigation. 

(c) & (d): The need for bringing National Sports Federatio~s (~~Fs) 

including BCCI under ambit of Right to Information Act, (RTI) 2005 has I ,, . 
' '· t ~ 

, .. ~ 
(. • '. ,,, ./,' 
I 

been voiced from time to time. Accordingly, Government in April, 2010 
••• "• '<II 

declared all the NSFs receiving grant of Rs.10.00 lakhs or more as 

Public Authority under Section 2(h) of the RTI, 2005. In respect of { 

BCCI, the matter is pending before the Central lnform~tion / 

Commission (CIC) and Government has been asked to indicate Its 

position in the matter. Although, the Central Government does not 
----- . 

extend any direct financial assistance to BCCI but from time to time 

the Central Government has been granting concessions in income tax, 

customs duty, etc to BCCI. The State Governments also have provided 

land in many places of the country for cricket stadiums at 

concessional rates, much below the mart<et prices. Notwithstanding 

the above, the Government has proposed to bring all the Natlona·I 

I 
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i.,/ Federations including the BCCI under the RTI Act in the 
proposed National Sports Development Bill, 2011, with provision of 
exclusion clause protecting persorial/confidential information relating 
to athletes. 

{e) In order to bring transparency and accountability in the 
functioning -of NSFs, Government is formulating a regulatory 
"framework with the objective of promoting good governance among 
sports bodies. The Draft of the National Sports Bill has been placed in 
the public domai!I for pre,legislative stakeholders consultations. 
Following are the salient features of the proposed National Sports 
Development Bill, 2011 :• 

··-==----------

a) Central Government su·pport for devel;,pment and promotion of 
sports including finaneial and other support for preparation of 
National teams, athletes' welfare measures and promoting 
ethical practices in sp-0rts including elimination of doping 
practices, fraud in age and sexual harassment in sports, 
Rights and obligations of the Indian Olympic Association and 
National Sports Federations (including adoption of basic 
universal principles ~f good governance and professional 

. ,-, . •. cc..:_·,,-, .. _·_~-·;;;:. -'---' --- . ----·- . , , ... -- -
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. I management of ~ports). 

b) Participation of athletes in the management/decision making 

of the concerned National Sports Federation and the Indian 

. Olympic Association through the Athletes Advisory Council. 

c) Duties and responsibilities of the Sports Authority of India and 

the Government of India, which have been clearly defined. 

d) Mechanism for sports dispute settlement and establishment of 

a Dispute Settlement and Appellate Tribunal. 

e) Greate·r autonomy to National Sports Federations and dilution 

of control of Government over the National Sports 

Federations. 

' 
f) Bring National Sports Fe~erations under Right to lnfonnation 

Act, 2005 with certain exclusion clauses for. protecting 

personalf confidential information relating to athletes. 

g) Specific pro~ision has been inserted in ttie anti-doping clause 

to exclude the administering by the National Anti Dop1ng 

Agency (NADA) of those provision~ of the World Anti Doping 

Agency (WADA) Code to which the International Federation of 

the Sport is not subject. 
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h) A duty has been enjoined upon the coaches, guardians and 
other support personnel to prevent unethical practices in 
sports such as doping and fraud of age. 

i} Specific provisions have also been made to ensure that 
National Sports Federation, the National Olympic Committee, 
the Sports Authority of India adopt or undertake measures not 
only to prohibit sexual harrassment at workplace for sports 
but also provide appropriate conditions for women in respect 
of work, leisure, health and hygiene. Other measures have 
been provided for setting up a complaint mechanism for 
redressaJ of complaints with a committee headed by a woman, 
or a special counselor, whilst adhering to the principle of 
confidentiality. 

• 

~ ... ' 
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. · GOVERNMENT OF INDl:D SPORTS MINISTRY OF YOUTH AFFAIRS A lDEPA'RTMENT Of SPORTS) 

LOK SA8tfA 

UNSTARRED QUESTION N0.971 TO BE ANSWERED ON 12.os.2013 
' 

Commercialisation of Sports 

971. SHRI S.R. JEVADURAI.: 

(a) 

(b) 

(c) 

. . . ND SPORTS be pleas~d to state: 
WUI the Minister of YOUTH AFFAIRS A 

.. 
as cricket, football, tennis, etc., are 

whether a number of sports such d to the large scale 
getting lncreaslngly commorlclalized ue Involvement of the corporate sector, 

If so, the reaction of the Government thereto; 
whether the Government . ha~ taken note of the lnvolv~ment of 
unethical practices Including doping and match fixing In certain games at International level; 

(d) 

{o) 

If so, the reaction of the Government thereto; and 
the steps taken to ensure that commercialization and unethical 
practices do not Interfere with the professional conduct of the sports? 

ANSWER THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIR~ AND SPORTS 
(SHRI JITENDRA SINGH) 

(a) & (b) Madam, development and promotion of various dlsclpllnes of 
sports ls the responslblllty of the relevant National Sports Federations (NSFs) 
which are autonomous . in their functioning. The Government only 
supplements the efforts of the NSFs by way of providing financial assistance 
for participation In lntematlonal competitions abroad, holding International 
competitions In India, conducting national championships, purchase of 
equipments, conduct of coaching camps, hiring of foreign coaches etc under 
the Schome of "Assistance to the National Sports Federations." 

.. ·------------ 31 
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(,J' As far as the Involvement of the corporate sector In sports Is 
conce'-""ed,. the Government' belloves that the · corpor4'te sector can 
contribute a lot to the development of sports In the country, Such 
Involvement should be healthy, transparent and ethlcal. 
(c) Yes, Madam. ' 
(d) & (e} Government of lndla Is one of the Founder Members of the World 
Anti Doping Agency (WADA), which sets out standards In the fight against 
doping In sports. lndla Is also one of the State parties that signed the 
Copenhagen Declaration on Anti-Doping In December, 2004. As signatory to 
Copenhagen Declaratlon on Anti-Doping , and UNESCO International 
Convention against Doping, National Anti Doping Agency (NADA) accepted 
the World Anti Doping Code on 7•• March, 2008 and become fully functional 
from January, 2009. NADA Is mandated for Dope-free sports In lndla, The 
primary objectives are to Implement anti-doping mies as per WADA code, 
fflgulate dope cOntrol programme·, to promote education and research and 

· creating awareness about doping and Its Ill-effects. The Government has 
repeatedly announc"ed . zero tolerance for violation of' the antl-dopJng 
regulations. NADA Is taking stringent measures against doping In sports by 
conducting _ In-competition and out .. ot-cornpetltlon dope tests, on 
sportspersons. To achieve a better outreach and to reach the masses, NADA 

. ' 

Is coordinating with the Central Board of Secondary School {CBSE) and 
School Ga"ines Federation of J11dla both at National and Regional levels for 
programs regarding anti-doping measures. Keeping spoclal focus on rural 
sports·c&ntres; varlous·Antl-DoplnlJ. awareness Symposia and workshop_.,a,ave 
bean· eon ducted In the Sports Authority of India (SAi) Training Centres,~) 
In l'Uml are·as. 

. ~~!nary draf!,g.t t~lt.t!L!l}scoumge sports f~ud 
1!!£1udl"l! n,atch-flxln,.:; In. rala!lon . to nm!mmLl!JJII International sporting 
event.:> has be{l',n ~repaired b~ of Law and Justice arid the safd J 

( 

Mlnlstl)l~s sough! !_he Inputs from the Mlnist.ty:.QlY~utlLAffaJ!l!..!1,Jl~·A 
revised dnaft, based on the observations of the Department of Sports has · 
bee11 sent to the-CaW~Jnlstry. -------------------~ 
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GOVERNMENT Of INDtA 

MINISTRY OF YOUTH AFFAIRS ANO SPORTS 

(DEPARTMENT OF SPORTS) 

LOK SABHA 

STARRED QUESTION NO. 484 

TO BE- ANSWERED ON 28.04.2015 

Mismanagement In National Para Athletic Championship Meet 

*484. DR. HEENA VIJAYKUMAR GAVIT: 

SHRIMATI SUPRIYA SULE: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to statt!: 

(a) 

(b) 

(c) 

{d) 

(e) 

whether the Government has taken note of the ill treatment meted out 

to the differently~abled athletes due to poor conditions and lack of 

adequate basic facilities at the 1 s1 National Para Athletic 

Champio11shlp Meet held recently in Ghaziabad; 

if so, the details thereof and the reaction of the Government thereto 

along with the funds allocated for the purpose; 

whether the Government has conducted any probe into the said 

incident, .if so, the outcome thereof and the follow~up action thereon; 

whether the Government proposes to frame any policy to lay down 

minimum standards for boarding, lodging, food and other facilities for 

athletes at such events and also undertake inspections before the 

event to ensure compliance of such standards and If so, the details 

thereof; and 

the steps taken by the Government to ensure that such incidents do 
. . 

not recur in future? 

ANSWER 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS 

AND SPORTS 

(SHRI SARBANANDA SONOWAL) 

(a) to (e) A statement is laid on the Table of the House. 

33 
_. ... 



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK 

SABHA STARRED QUESTION N0.484 FOR REPLY ON 28-04-2015 ASKED BY 

OR. HEENA VIJAYKUMAR GAVIT AND SHRIMATI SUPRIYA. SULE REGARDING 

MISMANAGEMENT IN NATIONAL l'ARA ATHLETIC CHAMPIONSHIP MEET. 

(a) Yes, Madam. 

(b) & (C) The 15th National Para Athletics Championship was conducted by 

the Uttar Pradesh Paralymplc Association from 20th to 22"d March, 2015 at 

Ghaziabad, U.P. under the aegis of Paralympic Committee .of India (PCI}, the 

National Sports Federation (NSF) for Para Sports. The PCI was sanctioned an 

amount of Rs.2.00 lakhs as per approved norrns of assistance to NSFs, to 

supplement their resources for holding the event. 

There were media reports about the pathetic infrastructure at the 

venue and lack of basic amenities for the athletes during the entire period of 

the event. 

Sports Authority of India (SAi) conducted an enquiry ·and 

submitted its report to the Ministry. As per the report, the ev~nt was 

organised at the Janhit Para Sports Academy, Govindpuram, Ghaziabad (U.P.) 

which did not have facilities for conduct of a national championship and also 

lacked alJied facilities required for differe11tly-abled athletes such as ramps, 

disabled-friendly toilets, todging facilities, etc. There was total lack of 

planning in con.ceptualisation and conduct of the event. 

Based on the report submitted by SAi, a show-cause notice was 

Issued to PCI on 16-04-2015. The Government received letter dated 15-04-

2015 from the International Paralympic Committee (IPC) suspending PCI with 

Immediate effect for an unlimited period of time. Keeping in view _the serious 

complaints from different qu~rters including players and media, alleglng 

poor management in the conduct of the 15th National Para Athletics 

Championship, 2015, enquiry report submitted by SAi and suspension of PCI 

by the concerned International Federation, the Government suspended the 

recognition given to PCI vide order dated 22-04-2015 with immediate effect. 

Further, in order to protect the interests of the para-athletes, the government 

has written to IPC on 22-04-2015 to either constitute an ad-hoc committee to 

work in place of PCI till a federation is granted :irecognltion by IPC for para-

sports In India or to authorise the Goveriunent to constttute such a 

committee. 
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:"'·(d) and (e) Madam, NSFs are autonomous bodies registered under Societies/ Companies .Act. Government does not normally interfere in their day tb" day activities which includes holding of various events. Also, Government funding for such events fs only supplemental in nature. Nevertheless, Government has Issued instructions making It mandatory for all NSFs to conduct national champi\:mnships every year and it Is Incumbent upon them to draw the' calendar of events well in advance and display it on their website and also to tal{e all measures for the smooth conduct of the chaf11pionship with a vision to empower the athletes to reach their optimum potential, In view of reports of poor management at the 15th National Para Athletics Championship the Government has also iss1:1ed instructions to an recognised NSFs for providing basic minimum facilities such as clean drinking water, adequate number of clean toilets, proper lighting and fans in the rooms for athletes, provision of neat and clean linerl, proper transport facilities, provision of hygienic & healthy food, disabled friendly toilets and playing arena for differently-abled athletes, creation of grievance ·cell for players fe>r the entire duration of the event, separate change rooms and toifets for boys and girls, round the clock first-aid facilities, etc. to the players ·and officials including physically challenged sportspersons during the conduct of various national and international events. These instructions have been made an integral part of the National Sports DeveJopmen~ Code of India, 2011 (NSDCI), compliance of which has been made mandatory for all NSFs. 

****** 
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SHRIMA TT SUPRIY A SULE : What happened in Ghaziabad was a very shamefol 

and a ve1y unfortunate incident. As per the reply, the Ministry seems to have taken 

action. I want an assurance from the hon. Minister that this sorl of a thing never 

ever happens because differently-abled people are very important and relevant 

people in our society who are trying to participate with very little help, 

infrastn1ctme and coaching. I would ask the hon. Minister that all the 

infrastructure in future, all of it, pan-India, should be inclusive and cater to all our 

differently-abled sportspcrsons. They should' have eno\1gh access to it. Does the 

Ministry have any plan for giving special coaching to them because they do like to 

go but there is really no coaching faci li ty available? 

SHRl SARBANANDA SON OW AL: Respected Madam Speaker, first of all, I 

would like to thank the hon. Member of Parliament for bringing lhi s particular 

sensitive issue to the notice of the House. Whalever had l~appened in Ghaziabad is 

a sorry slate of affairs on the part of the National Sports Federation. It was a 

, ·-~ demonstration of the act of mis~anagement, negligerce and irresponsibility. We 

do agree with you oo this issue. That is why, on our part, we have immediately 

taken action against them. We have suspended the Federation. At the same Lime, 

we have issued a show-cause for de-recognition. · 

Tn the near future, to ensme Lhat para athletes do not suffer from this kind of 

a mismanagement or inconvenience, I have a special appeal to all the State 

Governments and, al the same lime, to the National Sports Federation a1so, to take 

special care. As you know, 'sports' is a State subject for the development of 

infrastructure facililies is the primary responsibility of Lhe State Government. In 

tins regard, on our part, whatever best possible is there, we will always clo it to the 

fullest extenl. 

At the same time, for their belter coaching, we have decided to set up a 

coaching camp in Gandhinagar, Gujarat. It will provide international facilities· for 

all the para ath letes in the country and also we have decided to include para 

•• 
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. athletes in the SAi Training Centre as well as Special Area Games Centre so that in the near future they get all possible facilities like tl1e other athletes. 

As yon know the Government always gives equal importance to both - able athlete$ as well as physically challenged athletes. Whatever cash award is given, it is equally given. Whatever amount we give to the able sportspersons, the same amount is given to the differently-a.bled athletes also. 
For your information, as. my hon. senior Colleague, Shri Tornar, has informed me just now, in South Africa, when the Blind Cricket Team ofindia won the World Cup defeating Pakistan, at that time, our hon. senior Colleagues, Shri Ananth ·Kumar, Shri Tamar and myself went to the airport to receive them, and 

also on the same day, we have given the a cash prizes to 17 Cricketers. Similarly, when they won 33 medals at Incheon Asian Games, they have also been given cash awards on the same line. 
HON. SPEAKER: Very good. 
SHRIMATI SUPRIYA SULE: One of the blind boys of that Cricket Team, which you mentioned, was from my constituency and he was a part of that team. I know that he was felicitated by you. 

One feels that 'differently~abled' ·means just one ramp is good enough. There are a lot of other requirements. So, would you get some special experts to improve your infrastmctnre or at least give some guidelines to the States on how you can make every sports facility available with the right interventions because just a ramp is not enough? We all believe that just adding one ramp means it is a solution for all the problems being faced by the differently-a.bled people. We have to make sure that they really feel included in this sports programme. 
SHRI SARBANANDA SONOWAL: Madam Speaker, the Government is also rnnning Special Centres for the Disabled in the country. 
SHRI N .K. PREMACHANDRAN: Not 'disabled', but 'differently-abled'. 
SHRI SARBANANDA SONOWAL: We are running the Special Centres for the differentiy-abled and physically challenged athletes. E,_s you have suggested, in th:_ 
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near future, whatever best modem facilities are there, they will be pr
ovided to the 

differently-abled athletes. That would be specially taken· care o
f and that is  a 

matter which would be looked in~ 

_ ~fa 3TfvITG: 'lffi" ~ \5 ~ ~ ~ ~TI t fcn ~ mr cm ~ cfi ~ 3ll1) mcffix cRIT 

V ~ cJRlft? ~ fc)cf>Hi•n cm t1 acf>cl\Q, <ftl ~ t: ~ vn fc)cf>Hi•, ~ t ~ '1ft 
~ M %1 ~ q;r crn-t '1ft ~~FQ;i,=i "ITT~ x-JW <15 15'@T i1 ~ ~ ~ vfi ~ 

vfffiT =cn6ill t ~ ~ 1ft ~ ('.?~4'1~"{1 ~ m, ~ ~ cfi ~ T~ 3Tvflf 1lfqR vfi q;f 

~ cITToT ~ fcn "cffi ·~ ~ .g~ <'i 'I q-c: ftu;r·, ~ 3Tm ~ I cf6 fci,.r cJmU1l ~ ~
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SHRI SARBANANDA S~NOW AL: Madam Speaker, Jet me in
form the House 

that some more consultations are required on this Bill. Therefo
re, this august 

. 
. 

House wi11 have to wait for some more time because this consultation stage
 is still 

3!!:.J 
DR. R.Al'NA DE (NAG): There were media reports abou

t the pathetic 

infrastructure at the venue and Jack of basic amenities for the athle
tes dw-ing the 

entire period of the event. This has disturbed many. What to tal
k of giving extra 

assistance to help the diffcrenlly-abled sportspersons, they· have
 not even been 

provided with fans, water, ramps, disabled-friendly toilets ·and l
odging facilities. 

Of comse, the President of the Para Olympic Association was su
spended. ls this 

enough? Would the hon. Minister highlight as to what innovat
ive efforts have 
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been made in the aftermath of such shocking incident concerning differently-abled sportspersons during the National Para Athletic Championship Meet? SHRI SARBANANDA SONOWAL: Respected Madam Speaker, this particular matter has deeply affected us and that is why we have immediately conducted an inquiry. We have sent a SAI team to the spot. They have assessed the whole situation and reported back to us. On the basis of their report, we have suspended the Federation and also issued show-cause for de-recognition. 

This is a teaching which they should learn from their own misdeeds. In this august House, I would like to request all the respected National Sports Federations to get tpiited, in spite of having the infighting within themselves. It is better to get united for the betterment of the sports in the colmtry. Despite their infighting, our Government is always helping t11e players through SAI sending them to the different competitions. Whatever is taking place, it is because of the infighting within the Federations. Timt is why, the people of the country want that Federations should get united. The four important piJlars of sports fraternity are the Central Government, State ·Governments, India·n Olympic Association and Federations. We must get 1mited; we must move together. Yesterday - you must have gone through the report - the President of the International Olympic Committee, Mr. Thom1s Bach came to India. During our introduction, he has also emphasised tfo,t autonomy and good governance should be ensw-ed. Autonomy -and good governance must go·hand in hand. That is why, the Government and our Ministry is always respectillg the autonomy of the Federation. But, at the same time, the transparency and accountability must be there in the day-to-day affairs. This is the desire of the people of the country, the sports lovers of the country. 
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GOVERNMENT OF 'INDIA 

MINISTRY OF YOUTH AFFAIRS AND SPORTS 

(DEPARTMENT OF SPORTS) 

LOK SABHA 

STARRED QUESTION NO. 484 

TO BE ANSWERED ON 28.04.2015 

Mismanagement In Nat\onal Para Athletic Championship Meet 

*484. DR. HEENA VIJAYKUMAR GAVIT: 

SHRIMATI SUPRIYA SULE: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government has taken note of the ill treatment meted out 

to the differently-abled athletes due to poor conditions and lack of 

adequate basic facilities at the 15th National Para Athletic 

Championship Meet held recently in Ghazi~bad; 

(b) if so, the details thereof and the reaction of the Government thereto 

along with the funds allocated for the purpu se; 

(c) whether the Government has conducted any probe into the said 

incident, _if so, the outcome thereof and the follow-up action thereon; 

(d) whether the Government proposes to frame any policy to lay down 

minimum standards for boarding, lodging, food and other facilities for 

athletes at such events and also undertake inspections before the 

event to ensure compliance of such standards and if so, the details 

thereofj and 

(e) the steps taken by the Government to ensure that such incidents do 

not recur in future? 

ANSWER 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS 

AND SPORTS 

(SHRI SARBANANDA SONOWAL) 

(a) to {e) A statement is laid on the Table of the House. 

4o 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK 

SABHA STARRED QUESTION N0,404 FOR REPLY ON 28-04-2015 ASKED BY 

DR. HEENA VIJAYKUMAR GAVIT AND SHRIMATI SUPRIYA SULE REGARDING 

MISMANAGEMENT IN NATIONAL PARA ATHLETIC CHAMPIONSHIP MEET. 

(a) Yes, Madam. 

(b) & (C) The 15th National Para Athletics Championship was conducted by 

the Uttar Pradesh Paralyanpic Association from 20th to 22nd March, 2015 at 

Ghaziabad, U.P. under the aegis of Paralympic Committee of India (PCI}, the 

·National Sports Federation (NSF) for Para Sports. The PCI was sanctioned an 

.amount of Rs.2.00 lakhs as per approved norms of assistance to NSFs, to 

supplement their resources for holding the event. 

There were media reports about the pathetic infrastructure at the 

venue and lack of basic amenities for the athletes during the entire period of 
I 

the event. 

Sports Authority of India (SAi) conducted an enquiry and 

submitted its report to the Ministry. As per the report, the ev~nt was 

organised at the Janhit Para Spo~s Academy, Govindpuram, Ghaziabad (U.P.) 

which did not have facilities for conduct of a national championship and also 

lacked allied facilities required for differently-abled athletes such as ramps, 

disabled-friendly toilets, · lodging facilities, etc. There w:ls total lach: of 

planning in con.ceptualisation and conduct of the event. 

Based on the report submitted by SAi, a show-cause notice was 

issued ~o PCI on 16-04-2015. The Government ·received letter dated 15-04· 

2015 from the International Paralympic Committee (IPC) suspending PCI with 

immediate effect for an unlirhited period of time. iceeplng in view the serious 

complaints from different quartE:rs including players and media, alleglng 

poor management in the conduct of the 15th National Para Athletics 

Champlonsnip, 2015, c.!nquiry .report submitted by SAi and suspension of PCI 

by the concerned International Federation, the Gover"i,ment suspended the 

recognition given to PCI vide order dated 22-04-2015 with immediate effect. 

Further, in order to protect the interests of the para-athletes,· the government 

has written to IPC on 22·04-2015 to either constitute an ad-hoc committee to 

work in place of PCI till a federation is granted recognition by IPC for para-

sports in India or to authorise the Government to constitute such a 

committee. 
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:"'(d) and (e) Madam, NSFs nre autonomous bodies registered under Societies/ Companies Act. Goven-,ment does not normally interfere in their day to day activities which includes holding of various events, Also, Govenlment funding for such events Is only supplemental in nature. Nevertheless, Government· has i~sued Instructions ·making It mandatory for all NSFs to conduct national ~hamplonnships every year and it Is Incumbent upon them to draw the calendar of events well in advance and display it on their website and also to take all measures for the smooth conduct of the cha~pfonship with a vision to empower the athletes to reach their optimum potential, In view of reports of poor management at the 15th National Para Athletics Championship the Government has also iss1:1ed instructions to all recognised NSFs for providing basic minimum facllitles such as clean drinking water, adequate number of clean toilets, proper lighting and fans in the rooms for athletes, provision of neat and clean lineft, proper transport facilities, provision of hygienic &· healthy food, disabled friendly toilets and playing arena. for differently-abled athletes, creation of grievance · cell for players for the entire duration of the event, separate change rooms .and toilets for boys and girls, round the clock first-aid facilities, etc. to the players and officials including pr'tysically challenged sportspersons during the conduct of various nationai and intematlonal events. These instructions have been made an integral part of the National Sports Develop men~ Code of India, 2011 (.NSDCJ), compliance_ of which has been made mandatory for all NSFs. . 
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STIR IMA TT SUPRTY A SULE : What happened in Ghaziabad was a very shameful 

and a very unfortunate incident. As per the reply, the Ministry seems to have taken 

action .. I want an assurance from U1e hon. Minister that this sort of a thing never 

ever happens because clifferently-abled peopJe are very important and relevant 

people in our society who are trying to participate with very little help, 

~fraslructure and coaching. I would ask the hon: Minister that all the 

infrastructure in future, all of it, pan-India, should be inclusive and cater to all our 

differenlly-abled sportspersons. They should have' enough access Lo it. Does the 

Ministry have any plan for giving special coaching to them because they do like to 

go but there is really no coaching facility available? 

SHRl SARBANANDA SON OW AL: Respected Madam Speaker, first of all, I 

would like to thank the hon. Member of Pai"liarnent for bringing this particular 

sensitive issue lo the notice of the House. Whatever had happened in Gbaziabad is 

a sorry state of affairs on the part of the National Sports Federation. It was a 

demonstration of the act of mis~anagement, negligence and irresponsibility. We 

do agree with you on this issue. That is why, on our part, we have immediately 

taken action against them. We have suspended the Federation. At the same time, 

we have issued a show-cause for de-recognition. 

In the near future, to ensure that para athletes do not suffer from this kind of 

a mismanagement or inconvenience, I have a special appeal to a11 the State 

Governments and, at lhe same time, to the National Sports Federation also, to take 

special care. As you know, 'sports' is a State subject for the developmenl of 

infrastructure fac ilities is the primary responsibility of the State Government. Tn 

this regard, on our part, whatever best possible is there, we will always do it to the 

fullest extent. 

At the same lime, for their beltcr coaching, we have decided to sel up a 

coaching camp in Gandhinagar, Gujarat. It will provide international facilities for 

all the para athletes in the country and also we have decided to include para 

'l 



>·1· ··. 
··, - I -- . -, 

·'.··. 

i 

_··.1 

i 
' , , 

:.! 
. ·-1 

- ----------- -·· -~-----

28.04 .. ;{ors /, 
athletes in the SAT Training Centre as well as Special Area Games Centre so that in the near future they get all possible facilities like the other athletes. As you know the Government always gives equal importance to both - able athleteS as well as phy.'iically challenged athletes. Whatever cash award is given, it is equally given. Whatever amount we give to the able sport.spersons, the same amount is given to the differently-abled athletes also. 

For your information, as my hon. senior Colleague, Shri Tamar, has informed me just now, rn South Africa, wheri the Blind Cricket Team ofTndia won the World Cup defeating Pakistan, at t11at time, our hon. senior Colleagues, Shri Ana.nth Kumar, Shri Tamar and myself went to the airport to receive them, and also on the same .day, we have given the a cash prizes to 17 Cricketers. Similarly, when they won 33 medals at Incheon Asian Games, they have also been given cash awards on the same line. 

' ' 

HON. SPEAKER: Very good. 
~RIMA TI SUPRIYA SULE: One of the blind boys of that Cricket Team, which you mentioned, was from my constituency and he was a part of that team. I know that he was felicitated by you. 

One feels that 'differently-abled' means just one ramp is good enough. There are a Jot of other requireme~ts. So, would you get some special experts to improve your infrastmcture or at le~st give some guidelines to the States on how you can make every sports faciJi(y available with the right interventions because just a ramp is not enough? We all ~elieve that just adding one ramp means it is a solution for all the problems being faced by the differently-abled people. We have to make sure that they reaJly feel included in this sports programme. SHRI SARBANANDA SONOWAL: Madam Speaker, the Government is also miming Special Centres for the Disabled in the country. 
~I N.K. PREMACHANDRAN: Not 'disabled', but 'differently-abled'. vHRI SARBANANDA SONOWAL: We are running the Special Centres for the differen(ly-abled and physically challenged athletes. 't:-s you have suggested, in the 
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near future, whatever best modern facilities are there,
 they wm be provided to the 

differently-abled athletes. That would be specially 
taken care of and that is a 

matter which would be looked intaj 

~ clftfa 3lwl1G: w ~ · ·~ mrr ~ ~ s~ ! fcn ~ m <ITT WfFl m-1m! 3TPT fficpR cRIT 
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 t ~ 1fT 
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~ ~ ~ fcn cf6 ~~ ~ ~~C'tq~.:e Fffi', ~ 3M 2ll cf6 fcfM cnRUIT ~ ~ 
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~ ~ *fl vfi ~ ~ t fcn cf6 ~ ~ cfi'r ~ ~ ir. W ~fi ~ -iIB i1 
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SURI SARBANANDA SONOWAL:'Madam Speaker,
 let me inform the House 

that some more consultations are required on this 
Bill. Therefore, this august 

House will have to wait for some more time because th
is consultation stage is still 

on. 

DR .. RATNA DE (NAG): There were media r
eports about U1e pathetic 

infrastructure at the venue and lack of basic amenitie
s for lhe athletes during the 

entire period of the event. This has disturbed many. What
 to talk of giving extra 

assistance to help lhe differently-abled sportspersons, the
y have not even been 

provided with fans, water, ramps, disabled-friendly t
oilets· and lodging facilities. 

Of course, the President of the Para Olympic Association 
was suspended. Is this 

enough? Would the hon. Minister highlight as to w
hat innovative efforts have 

'15 
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been made in the aftermath of such shocking incident concerning differently-abled sports persons during the National Para Athletic Championship Meet? SHRJ SARBANANDA SONOWAL: Respected Madam Speaker, this particular matter has deeply affected us and tlrnt is why we have immediately conducted an inquiry. We have sent a SAI' team to the spot. They have asse.ssed the whole · situation and reported back to us. On the basis of their report, we have suspended the Federation and also issued show-cause for de-recognition. 
This is a teaching which they should learn from their own misdeeds. In this august House, I would like to request all the respected National Sports Federations to get united, in spite of having the infighting within themselves. rt is better to get united for the betterment of the sports in the country. Despite tJ1eir infighting, our Government is always helping foe players through SAI sending them to the different competitions. Whatever is taking place, it is because of the infighting within the Federations. That is why, the people of the country want that Federations should get united. The fom important pillars of sports fraternity are the Central Govermn•-nt, State -Govermnents, Indian Olympic Association and Federations. We must get united; we must move together. Yesterday - you must have gone through the report - the President of the International Olympic Committee, Mr. Thomas Bach came to India. During our introduction, he has also emphasised that autonomy and good governance should be ensured. Autonomy and good governance mnst go hand in haud. That is why, the Government and our Ministry is always respecting the autonomy of the Federation. But, at the same time, the transparency and accoun::ability must be there in the day-to-day affairs. This is the desire of the people of the country, the sports lovers of the country. 
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GOVERNMENT ~F INDIA 
, I' 

MINISTRY o ~ · 
F YOUTH AFFAIRS & SPORTS 

(DEPARTMENT OF SPORTS) . 

LOK SABHA 

UNSTARRED QUESTION NO. 3085 

TO BE ANSWERED ON 15.03.2011 

Irregularities in CWG 

3085. SHRI NISHIKANT DUBEY: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be 

pleased to state : 

(a)" the details of the stadia where HOVA badminton courts 

had bee11 laid during the recently held Comm'onwealth Games; 

(b) whether there are repo11s of alleged embezzlement on the 

purchase of HOVA courts for the badminton stadium during the 

said event; 

(c) if so, the details thereof and the reaction of the 

Government thereto; 

(d) whether the Central investigating agency has found 

irregularities in the tenders for the installation of kitchen and 

sports equipments etc. at Major Dhyan Chand National Stadium; 

and 

(e} if so, the details thereof and the action taken by the 

Governme11t against the persons found guilty? 

ANSWER 

THE MINISTER OF STATI! ( INDEPENDENT CHARGE) FOR 

YOUTH AFFAIRS & SPORTS 

( SHRI AJAY MAKEN ) 

(a) Organizing Committee (OC), Commonwealth Games 2 010 

has informed that Yonex Badminton Courts and not HOVA 

'-,7 
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Badminton Courts were recommehded by them. Accordingly, 
ODA procured the Yonex Badminton':courts and not HOVA courts, 

. 
I  . and, laid them at competition and training venues at Sirifort 

Sports Complex and Saket Sports Complex. 

(b) &.(c): 
• • 

t 
-No Madam, Does not arise. 

(d) & (e): Government has appointed a High Level Committee 
under the chairmanship of Shri V. K. Shunglu, former Comptroller 
and Auditor General of India to look into issues rel11ting to the_ 
organizing and conduct of the Commonwealth Games, 2010 and 
lessons to be learnt for the future. This Committee has. alr'eady 
given its first Report to the Government on Host Broadcasting. 
The final report ,s likely to be submitted to the_ Government by 31,3.2011. Comptroller and Audit<:,r General (CAG) has 
commenced audit of all file games related agencies. Central 
Vigilance Commission (CVC) is exami~ing complaints received in 
respect of the t,WG-D 201 O. Besides, other agencies, such as, 
Central Bureau of Investigation (CBI), Enforcement Directorate, 
Rnco1ne Tax Depa1iment, are afso reported to be making 
investigations as per their mandate . 

******* 
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:·~ ·:,':t·i.~- GOVERNMENT OF INDIA 
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. ~MINISTRY o ·a:. URBAN .. DEVEt:oPMENT 
... . . "'' .. 

J·) T"' ,1-:- 1 .·,..,•· 

' •• : .~•j.,' •. 
···:··.· . . 

I'' L:OK'SABHA 
. . :· .; : .':• , r . .; ... 

'·· , .. UNSTARRED QUESTION N0.3206 
I •o \ ,,: •,, , • • ••,',I,'-~ t .. 

·~ ., • .,. • ._ •); ,.:. •., •• \ t •' ( ' ,, .1,, I 4 ~· I \ , ' 

l•'•i}'.t'' .. • • ., . '' . •• . • • ' . 

TO BE ANSWERED ON MARCH 15, 2~11 
, ... ... .. 

•, .. :., · .. l 

. MAINTENANCE OF STADIA BY CPWD 

No.3206 
·!·,,., . ' • ... ···'" .. ~.f·~·~t'( .:•. 1 1:· ..• t..... . . ' 

S~RI PRATJ;\.PRAO GANPATRAO .JA~HAO: 

····· 

. w1111·; t~e·:':1°·M·1N(;-f~Jt ;:4~~;~'ifh~~~ .. : .. ~.~v·i-.·~~M~NT·· .. ~e p~:ased to 

s~ate: · .. ·· · 

(a) . the~num&~~\,,:·:c'as;,t~i -~;:g'1'1g'en~e ·-~,,','th'/ ·~art of the Central 

Pu.bile Works Department an .-the maintenance . ·of Stadia 

c·onstruct~d·'for\tie c~i~m~~~~~1th· Games· ~h-lch have come to 

light; 

(h) the Institutions/persons responsible for the pathetic condition 

of the stadia; and .-_-!· .:.-
~ :• . ...... ' . . . •. . . . . . 

(c) the details of stadia which were not used dul'ing the 

Commonwealth Games ~hough games were scheduled to be held 

there alongwlth the reasons therefor? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF URBAN 

DEVELOPMENT 

(SHRI SAlJGATA ROY) 

(a) to (c) : The Information Is being collect d 
e and wlll be laid on 

the Table of the Sabha. . ..... 

~-
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GOVERNMENT OF INDIA 
MINISTRY OF YOUTH AFFAIRS AND SPORTS 

(DEPARTMENT OF ~PO.l.TS) 

LOlCSABHA 
UNSTARRED QUESTION NO. 916 
TO BE ANSWERED ON 14.08.2012 

Dope Offenders 

916. SHRI AHIR VIKRAMBHAI ARJANBHAI MAADAM: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: ,I 

(a) whether a large number of athletes and cricJ<et players 
were found positive in dope tests; 

(b) if so, the ·details thereof during each of the last three years 
and the current year, sports disclpline-wise including cricket 
players; 

(c) the details t1f the action tak~n against ·such sportsperso1,s 
so far, sports discipline-wise; 

(d) the remedial measures being_ taken by the Government to 
stop this menace; 

(e) whether a single member Committee set up to investigate 
Incidents of alleged doping among sportspersons has submitted 
Its report to the Government; and 

(f) if so, the findings of the report alongwith the action 
taken/b~ing taken by the Government on the basis of the report? 

ANSWER 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR 
YOUTH AFFAIRS AND SPORTS 

(SHRI AJ~ V MAKEN) 

(a) & (b): . No, Madam. The number of athletes f . d . 
oun positive In dope testing In the last three years and 

current year upto J I 2012 is 367. The sports disclpline-wis d t u Y 
· e e ails are at An As Board of Cricket Control of India (8CCI) h . . nexure. 

an agreement with World Anti O i as not entered Into 
op, ng Agency (WADA), National 

SD 
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Anti Doping Agency (NADA) does not undertake dope testing of cricltet players. 
(c) Out of 367 positive cases sanctions have been imposed on 
297 cases by the Anti Doping Dlsclpllnary Panel since January 2009. 
(d) The remedial measures taken/proposed to be taken by 
NADA to curb doping in sports are as under:• (i) Education/Outreach progamme • NADA has printed Doping 
Control handbooks, in five different languages, i.e. English, Hindi, 
Telgu, Tamil and Malayalam for distribution amongst Sports 
Authority of India (SAi) Contres, National Sports Federations 
(NSFs), School events/chaoopionshlps, Sportspersons, Coaches 
and Support Personnel through and during conduct of seminars 
at various Institutes. (Ii) For the year 2012·2013, a total or 45 programmes have 
been planned on the Education and Outreach programme. (iii) Surprise checking of rooms of athletes, coaches and 
support personnel at training institutes and surprise collection of 
samples. 
(e) & (f): The single member committee set up to investigate 
incidents of alleged doping among sportspersons has submitted· 
its report to the Government. The finding of the report is under 
examination of the Government. 

St 



- .. 

ANNEXURE 

ANNEXURE REFERRED TO IN REPLY TO (a) AND (b) OF THE LOK SABHA 

UNSTARRED QUESTION N0.916 FOR 14.08.2012 ASKED BY SHRI AHIR 

VIKRAMBHAI ARJANB OPE OFFENDERS HAI MAADAM REGARDING D 
S,N o. SP ORTS DISCIPLINES NUMDER OP POSITIVES 

2012 Sub tot.al Sanction 

2009 2010 2011 (UPTO D1se1p1lne Jrttpossd 

JULY) -wlse 

1 ATHLETICS 12 15 25 28 80 59 

02 
01 -· 02 2~ BASKETBALL - 01 

3. BODYBUILDING 29 02 04 03 38 38 

~ BOXING 04 06 11 08 29 28 

5 . CYCLING 03 02 - 05 05 

6. EQUEST ARIAN - - 02 - 02 02 

7 , FOOTBALL - 02 02 02 

8. HOCKEY - O·I 01 02 02 

9, JUDO 02 02 02 01 07 07 

10. KABADDI 32 21 - 53 29 

11. KAY & CA~OEING 01 03 04 04 
. . 

12. NETBALL - 01 - 01 01 

13. POWERLIFTING 02 12 11 02 27 27 

14. ROWING - 02 02 04 02 
-

15, RUGBY 
" 

01 . - - 01 01 

16. SHOOTING 01 01 01 

SOFT TENNIS 01 - - 01 01 17, 

18, SWIMMING 01 03 03 - 07 04 

TAl!KWONDO -- 02 01 02 05 03 19. 

20 TRIATHLON - -· 01 ... 01 01 
21. VOLLEYBALL - 01 01 - 02 02 
22. WEIGHTLIFTING 09 19 20 16 64 57 
23. WRESTLING 05 08 06 07 26 19 
24. WUSHU - - - 01 01 00 
25. PARAL YMPIC(ATHLETICS) - - - 02 02 00 

I Total 67 107 116 . 77 367 297 ...... 

' 
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GOVERNMENT Of' INDIA 
MlNISTRY OF YOlJTH AFF.AIRS 81 SPORTS 

(Dl~PARTMfNT OF SPOHTS) 

UNSTARRED QU!ES1"1JON N0.1680 
TO IBE llNSWIS:IUilD ON 1'6/1 2/2013 

D istrict l...c-wiel Sports Schools 

1680. SHRI D.I(. SURESH: 

Wiln the Minister of Y 10UTH /-\FFAIRS J~NC~ SPORTS 
b e pleased 1to state: 

(a) whether th~ Government has any proposal to establish sports 
schools in evenJ district in the country; 
(b) if so, the details tfhereof ancil the number of such schools 
established so far, State .. wise; 
(c) whether the Government has received any proposal to establish 
such schools from various States including Karnataka; and 
(d) if so, the details H1ereo.= and the response of the Govern1ment 
thereto? 

ANSWE;R 
TME MINISTER Of STATE ( INDEPENDENT CJ-H.\R(iE) 

FOR YOUTH ~FIFAIRS & ·3PORTS 
(SHRI JITENDRA SINGH} 

•-- ~ j (a) to (d) It is rn osed to devE~lop a District 1 e 
0 

.. I (l:l SS) in every district of the countn, .,. : -Vel .. :,ports School 

l. 
\ 
I 

I 
·1 
'! 

t . · .v .c,O as to identify ..n spor mg talent in the countt"', Tl· anu nurture 
:t· le Whole pro·ect ·c . conceptual stage. Hence no det .1 · L:. stall at the 

' - a1 s can be nr · 1 ----------.:_____ :.~ ov1cecn at this nunc11.., ,. - ' ,~m. ---------.. 
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\ 
GOVIEIRNMENT OF INDIA 

MINDSTRY Of vou·rtt Af'IFAIIRS AJ\~D SPORTS 

(l!lll:PARTMEl\~T OF SPORTS) 

LOK SABHA 
STARRED QUIESTION N0.121 

TC~ BE At,8SWERl~D ON 02.12. 2014 

l?romotiun of Athie1:ics 

SHRU l•(.C. 'li!IEU\JlUGHDPJU.: 

SHliU alt.&•( .. SUffltESlrn: 

Will the Minis ter of YOUTH A l=FAIRS AND Sl~OFtTS be pmeased to 

state: 

(a) the d e ·tails of programrnes/schernes in1plernented to l}Jromote 

athletics and the number of- traininfJ cen1tn~s set up during e ach of the 

last three y ears and the current year, State/UT-wise; 

(b) the number of a thletes benc?fited therefrom during the above 

period; 

(c) whether the GcvtH·nment fn·oposes to tai, rural ·talent a1111d provide 

training to such athe!etes in the countl!'Y and if s.o, the 

details thereof; arad . 

(d) the steps proposed to Joe t .:..,ken by the Government to 1nomote 

sports in the country? 

AINSWER 

THE MINISTEIR OIF STATE (IND~ll»ENDEN"A" CMARGIE) FOR VOU'fH 

AFFABRS AND SP()R·rs 

(S1illl9 SAIRBANANDA SONOWAll..) 

(a) to (d): .A statement i s laid on the Table of the House. 

Sl-, 
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STA'TEMENT RIEFIERRIED 'TO IN REPl. Y TO PAHTS (a) TO (d) OF LOK 
SABHA STARRED QUIESTOON NO. ·1.21 TO BE A~WERED ON 02.12.2014 
REGARDING l?ROMOTION ()f ATHLETICS .AS~(ED BY SHIRi IK.C. 
VENUGOPAL A.i\llJ>SHRD P,JC. Sf!JIRIESH. 

(a) Various schemes of Department of' SpoD"ts, Government of Dndia 
and Sports Authority of hntHa IPl~rt~onn119 to promotion of sports, inter-
alia, i~clude J.tthle1tict:r. c:'ll!!ii wen. The mann sr;hemes in this . regard are as 
follows:-

(i) Sclhemes o·r rr.lepallr1:ment of Sports, Government o'f India -

(a) Scher11e for· Assistance '11:o Hatioinail Sport5 Federations {NSFs) 
(b) Nattior1al Spo1"ts D1e,11n~lopmeart flUlnd O\IISDIF) 
(c) Rajiv Gandhi i(lhel j ~blh!iyan (RGC(A) 
(d) Urban Spo~"h't lnfrmist1n1.u:t11.u-e Scheme (USUS) 

· (e) Scheme of Human He!;om-ee Develtopnmien1t 1111 Sports (IHIIIU»S) 

(ii) Schemes of Sports Autholl'ity of Ondia (SAD) 

a) National Spo1·ts 1f"anent·Contest (IMS11"C) 
b) Army Boys Spol'ts Cmnpany (ABSC) 
c) Special Area Games (S.At;) 
d) SAi Training Centres (STC) 

·e) Centre of C=xcelJeince (COIE) 

The details of the above schemes are enclosed as .A1rme.JoJ1re. 

SAi has set up a Naill:i,onaA Academy · in Spr!nt and .Jumps at 
. ..,. _ _ . ., Thiruvananthapuram during the s::.aidl period. 

(b) The total s·trength. of traintees ha athletics dliscip8ine under various 
schemes of SAi year-wise is as foHowsM 

S.N. Year No. of trai111ees 
1. 201 ·A-12 '16·17 
2. 2012-13 "1295 
3. 2013-14 '1206 
4. 2014 -15 13115 
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n -w/Jreover a lai1·9e nlllmber of other s1:>ortspersons have also be11efitted from the schenies of this Mi11istry aual SA! including the medal winners in athletics in Asian Games and Commonwealth games, 2014. 
--··1 · i (c) The Governmeo,1t and SAi "r"' i!llready doing the same through -.,. 

·,1' ' _;-1 

various sch<nnie,i n"1me!y lh1jiv Gam:1111 l(hel Abhiyan, Nation"1I Sports Talent Cont.est jNS'rC), J~nriy (ioy,; Sports Company {AIJ3SC)1 Special Ar~a Games (SA~~~) ,and ~JU '"lfa-ailr1iJ11H Ct:~nter schemes. 

(d) Develop1m!!'rot of s1:1orl:!, iirn u,e co,,mtrJ/ is an ongoing process. Steps are taken from tin1,e0 to,0 timo '101· bro,acl-basio,g of sports, promotion of excellence i1·~ ;ii~pi,.>~"its~ ILJJfp~gwadrn11:~r.:))n t>f training centers arnd skiff developmern-t h11 ,rs;1:~~::nts., 1:!tc. Rlurnng t:lh~s yeaia·7s budget, the followftng new schemes / initiatives 'fin· Sp;:ni':s have b•ae01 a,111oimced: 

(I) Setti11gi Ui'> <If Nia1Hon,"1I ~-1~orfts IJJ11ive,·,.Hy in 11/lanipur. (II) National Sporls l'alent $10,arch Scheme. 
(Ill) Ren:ovatiC1101 and cre.;mth::tn o,f s~Jt~>r'ts infrastructur·e facHi'ties in Jan1mu & ~(c;iisllnnir. 
(IV) Organia:a11ioo, <>f :sp<:>rib, <:<>m1>etitio1ts in tli111"1Hai1an regior1. (V) Settin91 up o,f Sp<>rts Academie,i, 

·:'.'i:·1, * 11· 'ii l~ * 
' :,_ i 

.·.=i 

I -, 
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(·. Annexure 

ANNEXURE REFERRED TO IN REPl.Y TO PART (a) OF LOK SABHA STARRED 
QUESTION NO. 121 TO 10.IE .ASWIEH.ED ON 02,'12.2.014 RIEGARDING PROMOTION OF 
ATHLETICS ASICED BY SHIU ~C.C. VENUGOP.AL AND SHRI O . JC. SURESH. 

Salient features of the Scheme$ 

1. Salient features olT the main schemes of Department of Sports pertaining 
to promotion of sports are as follows:-

1 

(i} Scheme of Assistancr~ to N a tional Sports Federations (NSFs) for conduct of 
National Championships at Senior, Junior, Sub..Junior level for men and 
women, . conduct of international tc,unnamr:.unts in Sndlia, participation of 
sportspersons · in j rl1t£,n,ational sports competitions, organizing coaching 
camps, engagement of foreign coaches, and procurement of sports 
equipment. 

(ii) National Sports Development Fund (NSDr) The objectives of the hmd 
include financi.al assistance for ani:nnotoon of sports; financial assistance ·to 
Individual sports1Jiie1rsons for .a1ll',;hi11~iviu·t,g e)c:ceftfle11ce at naHoraaW and intenuational 
level; development of infrastn1cture for promotion of excellence in sports; 
supply of sports equipmr:mts;. research and devclor.m1ent studies for providi1111g 
support to eJ<cieUe1·1ce In SJJm·t~. 

(iii) Rajiv Gandhi H;:hel tlbhiyan ·(RGKA): a Centrally Sponsored Plan Schem<E?, 
launched on 21st fc?U:lrumry 20'14 in f.Jlf:IC,(l) oW Panch111:1y.lt Vuva l(rUd~ a11.mr D0m1 
Abhiyan (PYK~CA), invollvirns arn estimated outlay of about Rs. 9000 crore 
spread over the remaining 3 years of the 12th & 13th Five Year Plans. Under 
the Scheme, lntE~grntcid Sports Com,1lm<,es are to be co1·astnu::ted irn t:,ve111r iru1111·.r:d 
block panchaya-t oif the country. !Each Sports couplex wm cost Rs. 1 .765 ct·ore 
and have 11 outtloot· and 5 indoor games with flexibility to choose 3 local 
games within the limit of 16 games. Sctmme of RG5Ul ,:11 lso ~movid1~s for spoll'ts 
competitions for ~routh at b lock, district, state m1d matioraal levels. S<:hetn,a, 
also provides for competitions ior National Championship for Women, North 

j East Games and Sports Competi\1:ions for Left VIYlng EJ<1tremism {LWE) affecti)cl 
areas. 

(iv) Urban Sports lnfras·tructure Scheme, introduced i11 2010-11, envi:sages 
development of playfieh:lls by ~he S,tate Governm<11:mts thll"OU9Jh f>layfleDd 
Associations, coach development program through Central and State 
Governments, creation of infrastrncture including laying of artificial turfs 1for 
hockey and athletics, a1,d constructio1111 of multi-1n1rpose hall. Under !he 
Scheme, State Governments,· local civic bodies, schools, colleges, unl\Tersities 
and sports control boards are eligible for assistance. 
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(v) Scheme of Human Rusourco· Development in Sports: The Ministry of Youth Affairs & Sports hnva revised the ex:lstlnu 'Schome relating· to Talent Search & Training' and renamed n as 'Scheme of Human Re·so·urces Development .In Sports'. Under the revised Scheme, fellowships are granted for attending courses abroad In sports. sciences and sports medicine for the overall development of sports and games in the country. The scheme also provides assistance to coaches mtd 1rc1fer1tH?S / judges to upgrade knowledge I acqreditation level and a5sistancre frnr pm1!cipation in and conduct of seminars in India, etc. 

2. Sali.ent features o1f the mai!11 !;chemes o'f Sports authority of India pertaining to promotion oif sports :ai.rrei ais 1fo1Uows:-

(i) NATIONAi,. SP'ORTS TALll,NT COIU'IEST SCI-HEME (NSTC) • National Sports Talent Contest, (Ns·rc} Scheme is tor spotting talented young children in the age group of 8~14 years from schoons and nurturing thern by providing 
scientific training. 

(ii) ARMY BOYS SPORTS f;OMl'Al'l'V SCIU!ME (AIBSC) 

The main objective of th1:!! Scheme· is to achieve e}ccellence at International levels by makit1fJ 1L1se o'f good infraistruct.ure and efficient adminls·trative and disciplined envfronment of thtt~ J.li.rmy. The Scheme is o joint venture of the Army and Sports JT.uthorUy ~:,f lntliia. Eoys Rn the age group of 8-16 years of age are inducted under tine Scheme. After i11ttainin9 the wequlred age of 17112 years, select trainees are enrol«ed fn the Indian Ainny. 

{Ill) SAi TRAIMING CEN1"UU:S IS'fC) 

In order to groom junior level sports persons in ·the age group of 12 to 18, SAi Training centres have bee111 est:abJished, fo_r which the State Government are required to provide all the lnfrastmc'ture facilities, SAU on its parts operates the Scheme by providing boarding / lodging, scientific training to th" select"d trainees/ equipment support, compe"tition e,<posure and , minor current repairs of the infrastructure etc •. 

(Iv) SPECIAL Al<tlEA GAI\/IES SCHEME (SAG) 

Special Area Games (SAG} Scheme of SAi aims at scouting natural talent -for modem competitive sports and games from inaccessible tribal, rural and coastal areas of the country and nurtm..n"ing them scientlflcally for achieving excellence In them. Under this Scheme, Centres are started in consultation with the State Governments/ UT Administration with infrastructure like playi;,g· 
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fields, indoor halls equipment support/ coaches etc. entirely funded by _SAIi 

Ministry. The Scheme also envisages tapping o'f talent from indigenous games 

and martial arts lt11cl also from re[Jlons/ communitios1 which are .either , _ 

genetically or goographica~ly advantageous for excellence In a particular 

sports discipline. The main objective of the Scheme is to train meritorious 

sports persons in the ..19e ~Jll"OU fJI 011 ·ll :i~ .. -, 8 years, with age being rela>ced in 

exceptional cases. ·n1llE~ mcll'leir,n,e covers a number of disciplines Including 

Athletics. 

(v) CENTRE ou= IEXCEU .. U..ENCE SCHEMr1 (COE) 

The SAi Schemt~ o·f t~ee1'tres of !1:hcceUance envisages induction of talent ln the 

age group of 12 to 25 ~,e,:n·s those with promising performances in the 

National Competi11:ioris ft:,1· furtheir scientific traDning at the rtegionaU Cen·tires of 

SAi for 330 days i11 a yo~u. l"h4:!!Y are, pn·ovidled vvH:h tl1e sta1!:e of an~t faciliUes, 

equipment and scie11tiflc bac&c UJ> along with specialized iraining. These 

Centres of Excellence operate as regular coaching can1ps t'or the best 

available talent h11 lndu.ai and provide co1r1cutir,1:n1t layers of sldUec.ff s1::oorts 

persons, giving a wude·r c l·u:,ice <)f t,:11lent and continuity for selection to 

National Teams and provide aRternative second and third optJons forr the 

National Teams. 
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11.06 Yz l1rs. 
ORAL ANSWERS TO QUESTION S 

HON. SPEAKER: Q. No. 121 - Sb.ri K. C. Ven.ogopal - Not Present 
Shri D. K. Sure h. -Not Present 

Shri Ganesh Singh 

-- M ••• • • • (Interruptions) 

~ 3l'c11'&:r : TfUM ~ v\T, cpl1lT 31N WR ~ I 

(Q.121) 

~ TfUm ~ : 3TUl'&l l'ffiT<;m v\T, if 3m l,l£1Tf.f ~ ~ it-Jt ~ °Gfi x=I' \ilWIT ~ l 
> 

fw ~ IDa'lTI31T ~ ~ cfi ~\ill'~~ \i1IB 'g, ~ ~Wl{t_eRlx a.ITT ~lffUT cfft' 

~ ! I ... (clfcftTR) ~ ~ fr cnll 00 cp1 ~ % I. .. ('fm!m1) tr 3Trf.r ~ ~ ™1T, 

~ ~ ~ fimc.1' 5 xl@T "ff ''ffIBG zy:ifr' 51ft14~f11c11 cnf 3mrl"Wf cITTT xof ~ 31h° ~ 

~ cfj ~ q)f 3~ 'itr cITT@T t1. .. (~) ~ ~'BT311 cnl' >lrolffUT ~ cfj ~ 

~Wlfi;.cftl'< ct)· ~ ~ ~ · ti ... (c2;fcMR) ~ ~ l=i:ft vTl° ~ <16" ~ ~ ~ fct, cfllT 

~ 'fficnR ~ ~ ~lffUT ~ ~ mr-11. <>1'rcn ~-rm ~ ~ ~~ vrr m t? ... (~) # 

ffl ~ ~ t ~ ~ mwn3ll cfft' ~ 1T ffl ~ ~I ... (clfcTm1") 

SHRT SARBANANDA SONOWAL: Madam .Speaker, the hon. Member has been 

taking so much of initiative to promote sports in his .constit11ency. 

(Interruptions) I am thankful to him and assure him that we can set up a sub-centre 

of SAI. This matter will be looked into.' ... (Interruptions) 

11.07 hrs. 

At this stage, Shri Kalyan. Banerjee and some other hon. Members came and stood 
on the floor near the Table . 

... (clTcfffi) 

... (~) 
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HRI C.R. CHAUDHARY : Hon. Speaker, thank you ve1y much for giving me an 
opportunity .... (""1ol'!) ii~ .;,ft~ 'it '11W >rrtB W1J <IB vfR"lT """'11 f.,. ~ ,/; 
11Pftur ahii ii ~ ~ '"" 'lit ilslm ¥f ,/; ~ ""'"' """ """ o1\ 3ni\ m ~ "" a,a I l\ I .•. ~J *'Ell~ "'1 ,~ ~ "T\rIT i., Bffl "s" ~ = m t1 ... ("""1RJ '3lT'f.\ G<S<lS,H ii ,j\ """' 'ITT' 1i iITTm <Rflm l\ I ... (=) >RT 3!m\ ~ l\ fil; cit ,sit 
~ ~ ~ -tj'rc;,g ~,sf8h'e ~ .... (<:1/q'clFf) Those boys and girls who secured a medal 
at the national level in the secondary and senior secondary should be given 
scholarships .... (G!lcJlf!";J") ~ ~;'! m IJfT.ft ~. because they are from humble 
and poor background. .. . ("'""1'f) ""' 'it ,laf.!1q,is ,rr,n '3/1, ,,a\ wi\ "¢l\ I ... (=) ii 
~ ~ ~ w.m· t fil, - ii, # mr@l ""' '" 'lP1R Rit ii ~ "'" "11'[ l\, v!'i'i ,WC m l'""'"" llll ~•1¢<1 '<< ,c,,t ~L .. ("l'!OR) cit ~. '&<ti, R,sa,fkqi '3/1, 
~ ii, ~ '""' ~.Re"'• ~ ~ ~ 'lit{ ,,,,~,,11, ,,I ;\\ vjj '<St 
t1...{~) We can collect money through charity and give scholarships to 
them .... (=) <R!T""""' m fll,m llll i?<ll 'lit{ 'livRT l\ ~ ~ ~'"" ii '""' ~"""""" m<'t ...nrt 'lit~ r'@"'"? ... ("l'!OR) <!s>RT "11'RI WR l\l ... (""10R) 
SHRI SARBANANDA SONOWAL: Madam Speaker, for a meritorious sports person, this Ministry is always taking a positive initiative to encourage them. Definitely this matter will be looked ilito .... (Interruptions) 
HON. SPEAKER; Shrimati Hemarnalini. 
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GOVIEIRNMIENl" OF mNDDA 

MINDSTRY OIF Y()U'flli AIFIFAIRS AND SPORTS 

(lotePARTMEMT Of SPORTS) 

LOK SABHA 

STARRED QUIESTION N0.121 

TCJJ HE A~DS1NIERED ON 02.12. 2014 

Promotion of AthUetics 

SHRU a,(.,C. '\JENUGOPAL: 

SliRll Rl.tl. S1.JRES1r1: 

Will thie Minis,ter of YOUTH J\Ffl~IRS AND SPORTS be pleased to 

state: 

(a) the details of progw·anntnr:!!!il/schemes implemented to promote 

athletics and Uae numbew of· training centres set up during ,each of the 

last three y,::!ars and the cu1n·ent year, St:at11:ID/UT-wuse; 

(b) the number of athHetes ben1efited therefrom during the above 

period; 

(c) whether the Government ·1>roposes to tap rm·al talent and pro\Yide 

training to such atheletes in the country and if so, the 

details thereof; and 

(d) the steps p1roposed t,c.-,. be taken by the Government to promote 

sports in the coa.mtry? 

ANSWER 

THE MINIS11"EIR OIF STATE (l~llt.H::IPIENDENT 1CHARGE) FlllR YOUTH 

- ~ .. , Aff AURS AND SPORTS 

(SHRI SARBANlt\NDA SONOWAL) 

(a) to (d): A statement i s laid 011 the Table o1f the House. 

' I 
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STATEMENT RIEFERIRIEID ·yo IN IREIPU .. Y " TO PAnTS (a) TO (d) OF LOK 
SABHA STARRIED QUIE:STUON NC). '121 TO BIE ASWERED ON 02.12.2014 
REGARDING IPROMOTDON! OF ATHI .. ETJCS ASKED BY SHRI VCC. 
VENUGOPAL AND!SHr,u D.l•C.. SUIR.IESH. 

(a) Various scl'u,emes ()f Dea:,.artmeu,t of SpoU"ts, Government of Hndia 
and Sports Authority of h11dma pertai1r1nng to promotion of sports, inter-
alia, include J.~"thl~1ti cs ai:; welU. The mamn schemes in this regard are as 
follows:-

(i) Sclhemes of Dep~ui:mient of ~ipo1rts, Government of India • 

(a) Schen,e fo1· Assh;t:ance '\to r..iatioin:d Spof'ts !Federations (NSfs) 
(b) Na1l:ionail Sports DeVt!lopmeit'l t K::und (NSDF) 
(c) Rajiv Gan~hi l!(hel Jli.bhiy~m (RGE(A) 
(d) Urban Spcnts lnfr;aistll'11JJcbmm Scheme (USllS) 
(e) Scheme o f U·h.urnan iie!:.c:n.rrct:l! Deveftopt1111ent in ~~porl:s (HRlilS} 

(ii) Schemes of Spm1s AuHioirnty of ll111111.ii~ (SAD) 

a) National Sports "!l'atle11t Contes;t (lNIS1f'C) 
b) Army Boys Sport!; Company (AB~i:C) 
c) Special Area Games (SAG) 
d) SAi Training Centres (STC) 

· e) Centre of !Excellence (COIE) 

The details of the above scherrnes are enclosed as A111nex1.ne. 

SAi .has set up a Natl:ional Academy in Spriint arud ..!lumps at 
Thiruvanainthapuram during the said period. 

(b) The total s"trengtlh_ of trainees h• athletics discipOine under various 
schemes of SAi year-wise is as follows-

S.N. Year No. of trainees 
1. 201 ·~ -12 ·16·17 
2. 2012-13 1295 
3. 2013-14 1206 
4. 2014 - ·ts 13'i 5 
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r J' IW)reover a large ll"mber of oth.;r sportspersons have also be~efitted from the scheni~~» of this Mi111ist1~,Y aind SAi inclucling the medal winners in athletics in 1:lsian Gam<0s ancl Commonw<>alth !:James, 2014. 

(c) The Gove1"01me0>t amd SAn are already doing the same through various schemes 11amc,!y IRlajiv Gamdhi l{hel Abhiyan, National Sports Talent Contest INS"fC), Army ll'loy,; Sports Company (AE3SC)1 Special Area Games (S~U:i) and SIU T1·ai111in[1 Center schemes. 

(d) Developmenlt of sport,,. i1a 1:he ,:o,mtry is an ongoing process. Steps are taken frorn thn,e,"to•timll! fo1• !1iro,odl-basi11g of sports, promotion of excell~nce iru m.p1ou1t~~~ UffiJ ... \f]~·adaf!:~r.~n cf training centers :and skill development i,11 s,11,~rlts, ,etc:. Hluriir,g ·thi'1l year's budget, the following new schemes / ini"tiaUv1~s 'F~>r Sp,or1:s h..:·:n,e b@eirn ;run1011.nu.:ed: 

(!) Setting up ,,f INatio,ial S,11>orts Ulniv101'sity in ManiJPur. (II) National ti,1~orls T:al,ant SE,arcll'I St:O,en1e. 
(Ill) Renova1ti~r1t and. (:1r1eirt:rHc.:,111 t:,,·~ s~1orts ilnfrastructure facnUties in Jammu & i'[i,M,hmil·. 
(IV) Organb!;ai:iouri illf spurts competitions in M~rna(ay:m11 regiorA .. (V) Setting up of S1001·t,s t\c,.,demie,;, 

•'• ....... , 



. I :·, 
,, 

/51., . Anne><11rc ... 
ANNEXURE REFERRED TO IN REPLY TO !)ART (a) OF LOK SABMA STM?RlED QUESTION NO, 121 TO lllE ASWEREO ON 02.'f 2.2014 REGARDING PROMOTION OF ATHLETICS AStCEO BY sum ~·(.C. VENUGOPAJ... AND SHRI o.•c. SUrtESH. 

Salient features of the Scheme:l!l 

1. Salient foafturen 01!' theo main sch~'!!mes of Department of Sports pertaining 
to promotion of sports are as follows:" 

(i) Scheme of Assistance 1'to Nall:ional Sports Federations (NSFs} for conduct of National Cham11ionshi J3r-; at Senior, Junior, Suh..Junior level for rnen and . women, conduct of int ern::rtion;ail t<>urname111ts in India, participation of sportspersons In itlitem,ltional sports competitions, organizing coa ching camps, engagement ,of foretrr]1t11 cc•m:;h11::m, ru1d f.)rocurement of SiJ)OYl:s 
equipment. 

(ii) National Sports DE~velopment Fund (NSDF}- The objectives of the hmd 
include financial at:;sistan<.."e fcu· pri:Jmoticm of sports; f inancial n:11ssistance t o individual sport.speirsons · for .aichievi111,9 e>cce«lence at naHon.al and inter111at im1al 
level; developnnen·t o f infrastructure for promotion of excellence in s p r,rts; 
supply of sports equipments;. 11~scarch a1nd develor.irnent shsn:Ues fo1r 1novRdlrug 
support to eJ<ceUence iii sports. 

(iii) Rajiv Gandhi ICheJ Abhiyan (RGttCA): a Centrally Sponsored Plan Scheme, launched on 21st ft}lbrum-y 2 1Cll't4 hl place olf f 11anchayat Yuva Kruda aur U1thel · Abhiyan (PYKIKA), involving an estimated otntlay of about Rs. 9000 croN? 
spread over the remainB111g 3 years of th,e ·i2th 8, 13th Five Vear Plans. Under the Scheme, Integrated Sports Complel<es are to be co111s·tn.u::·U:ed i n ~:ivE~try 1ru1r;;:1I block panchaiya t 011' the country. IEach Sports complex will cost Rs. 1.165 cvore and have 11 outdoor and 5 inclloor g.ames with fh.:ndbility to chl,oosc:! 3 rocaO 
games wit hin the limit of 16 games. Scheme of RGKA a lso provides for sports competitlo11s for )routh at b lock, (ilistrict, stab~ and rmtional levels. Stt:Oaeme also provides f or competitions iotr National Championship for WOITIEH1, North East Games ancl Sports Coll'npetliions fov- left Wing ,Exb·w.m11is111 (LWE) affected areas. 

. (iv) Urban Sports lnfrasfructure Scheme, fntro.:Jucied in 2010-111,- envi:sages development of playfielidls by the State Governments through Playfieldl Associations, . coach dlevelopment progranva through Ce11tn1I and State ·- ·· Govemme11ts, creation of infrastructur,~ including laying of artificial turfs for hockey and athletics, a.11d constructioro of mu1ti~1:>urpose hall. Under the Scheme, State Governments, local civic b odies, schools, colleges1 universities and sports control boards are.eligible for assistance. 

65 
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(v) Scheme of Human Resource Development Jn Sports: The Ministry of Youth Affairs & Sports hnvo revised the existing 1Schcmo relating to Talent Search & Training' and rennmetl it ns 1Scheme- of Human Resources Development In Sports'. Undet the revised Scheme, fellowships are granted for attending courses abroad In sports sclonr.:os and sports medicine for the overall development of sports and games in the country. The .scheme also provides assistance to coaches m1d referees I judges to upgrade knowledge / ac<;:reditation level and assist111nce for participation in and conduct of seminars in India, etc. 

2. Salient features 011' tli'le nmirn schemes o'f Sports authority of India pertaining to promotion of sports aNJ as foHows:-

(i) NATIONAi. SP,OR·rs TJU.11:NT CON]'IEST SCHEME (NSTC) • National Sports Talent Contest, (JNIS'fC) Scheme ~s ~'or spotting taJented young children in the age group of 8~14 years from sc.hooRs anct nurturing 11:hem by providing scientific training. 

(ii) ARMY EIOYS SPORTS COIVll'Al'IY s,:1u:ME (ABSC) 

The main oibjective of the Sc:hi:;1n1e· is to achieve e)cceilence at lnterna.tio11al levels by maldng IU5He of good infr-as'huctrure and. effic.ient administrative and dis«;;iplined envfronment of Uue- ,rll:~_rmy. "J"he Sclum1e is a joint venture of the Army and Sports J.\uthorUy of bu:liai. !Boys in tl1ie age group of 8-16 y1i!ars of age are inducted under the Schill~Me, After ;a1ttai111l111:91 U1e required age of _117112 years, select trainees are enroUed in the lndl;;111 Army. 

(Ill) SAi TRAINING CENTRES ($TC) 

In order to groom Junior level spoM:s persons in the age group of 12 to 18, SAi Training Centres have bee111 established, ·fo,r Which the State Government are required to provide all the j11f1"astructt.1re facilities, SAi on Hs parts operates the Scheme by providing boarding I lodgjng, scientific training to the selected trainees/ equipment supp,cu1:1 competition e>tposure and , minor current repairs of the infrastructure etc •. 

(iv) SPECIAL AREA GAMES SCHEME (SAG) 

Special Area Games (SAG) Scheme of SAi aims a.t scouting natural talent for modem competitive sports and games from inaccessible trlbal, rural and· coastal areas of the country and nurturing them scientifica!Jy for achieving excellence In them. Under this Scheme, Centres are started In consultation with the State Governments/ UT Administration with infrastructure like playing , 
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fields, indoor hall~. equipment support/ coaches etc. entirely funded by _SAi/ 
Ministry. The Scheme ::nlso envis:f.lfJes t~pping of t.alent from indigenous games 
and martial arts and :ailso fronn ret11ions/ comr'm.ml'U1u;1 which are either 
genetically or gcographicanly aidvanb:19eous for ex~eJlence in a particular 
sports disclpline. Thi!} malro ob]lf.!(;th~,~ of the Scheme is to train meritorious 
sports persons on the a91e $JIH"(l'l,l~Jt of ·a :C~w"l 8 ye·airrs, with age 'being rela>ted in 
exceptional cases. The mchmll'ra,ie covers a n~11rnbr~r of disciplines Including 
Athletics. 

The SAi Sche1ne o·W Ceo1i·tn1s o·f E>rce·Ueu·11ce er,visages inductnicni'll of talent ltu the 
age group of 112 to 25 yea1·s thtlSie wm·th prir.>mising a:,eaiormaincei;; in U11e 
National Comr,,etit:lon1-, ft)r ·rurth~~tr sc~entific tr;)1fi1ning ~nt the fillt1eg!oi1u11~ r:ent.rtes of 
SAi tor 330 d::-uys in ,u y1l?'a •·· 11·1ru·~:v areJ, u:movidieHfl ,il'ltUh the st.ate of :.:art 'facmuies, 
equipment and sc~t~ntiflc bm-::k ll.lil along wi'th si1ecialized trah'lfing. These 
Centres of ExceHencE:n t::tp,erate as reigulair i-:oaching can11:u.ii for the best 
available taler11t in l ndu.ai and r,u·ovide cctncurr•~nt layers of sldn1r!d s 1:u:uis 
persons, ghrit'19 :a widlte-r ch.:;h~e of taUin1rt :!:llll'md continusty for selec11:joo, ·to 
National Teams ;;md pirovlu.ie a1bter11ta1tmve !'i,eC~(J111d am:I 'ltMrd 11.:.,p1l'.irn111s ·Wotr the 
National Tea1ms. 

6?-
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11.06 Yi hrs. 

ORAL ANSWERS TO QUESTIONS 

HON. SPEAKER: Q. No. 121 - Shri K. C. Venogopal-Not Presenl 
Shri D. K. Suresh. -Not Present 

Shri Ganesh Singh 

... (Intermptions) 

+[R-;fu:r 3l&I~ : ~ ~ \ift. cfC!"lIT '31N ~ l),~I 

(Q.121) 

'>\1 ~ ~ : 3TUT~ ~ vfi, tl ~ 1,1'~ "{l ~ i i:t"=;ft l=ffiRtl vfi ~ ~ ~ ( 

~ ~ ~ m)' -mvr·cS ~ vll" ~ ~ vJIB -g, ffi ~IBl'<'<;_c:fq;;: 3fix mm~ ctr 

~ t I ... (~) ~ Efscf ~ q;Tl ~ cB1 fTrc;@T sl... (cl[cfm,,) tr 3T!R ~ ITT ~. 

ll\'2Hl~:tl "q ~ ~ 5 ~ ~ ·~ ~· ~Rtll'l~l<:11 cpf ~ t1'RT x6[ \t $ ~ 

~ cf> ~ cnT 3ITlmiR '41- cfR@1 ~I ... (cZTcrtlR) ~fcn;r ~ cffi' mmur ~ m ~ 
~IBl'{-i;_cfq~ cl'ft ~ ~ Qff.TT ~I ... (~) tf i:tfflhr lf.tt ~ "{l ~ ~ ~ ~ ~ rfm 

'qffiJ fficpR cffi'f ~ mm~ ~ ~ xlcRT, ~ ~TI ~ Ti ~ vTf ~ i? ... (clfcmR) ~ 

ffl ~ qffiff t Fcn ~ mtrrrr3l) qft ~ ~ ~ ~ <ITT'! ... (~) 

SHRT SARBANANDA SONOW AL: Madam Speaker, the hon. Member bas been 

taking so much of "initiative to promote sports in hi s constituency. 

(Interruptions) I am thankful to him and assure him that we can set up a sub-centre 

of SAI. This matter will be looked into .... (I.nterrttptions) 

11.07 hrs. 

At this stage, Shri Kalyan Banerjee and some other hon. Members came and stood 
on the floor near the Table . 

... (ufcTETR) 
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02 t014 , ,/ 
~.R CHAUDHARY: Hon. Speaker, thank you very much for giving me an oppornmity .... ("""1f'f) 4 m.fm ,Mt cll a\ aim\ """" W" ,m "IT'R! ""'1! ~ fl,; ~ ,\-~ aAi it~ ~ i1"f <ITT "'lT1IT e.\ ,\- .fu<! ~ '1M q,z.\ ·'"1 31'1\ ,ft ~"'""'cil %1 ... (""1s'R) 4 ,Mt ;,\\ sir 'Rl<ITG iRT. fl,;"""" ,wr ~"""" !sm %1 ... ("""'1'!) WR i's,ss,i,1 it ,ft ,'(l<fi m it 01"'1 """'1 ~I ... ("""'1'!) <rn 3fnTit ~ % fl,; i;/t "'1l 
~ ~ "'< ,ftoa 4d,ne ~ .... (""'UR) Those boys and girls who secured a medal at the national level in the secondary and senior secondary should be given scholarships .... (~) ~ ~ <ft "Gl1";:fi ~. because they are from humble and poor background ... (""1UR) '® ,\ ~Ai,1~,11 ,!t,n $ ,,a\ 31ri\ ~I ... ("""'1'!) 4 

3'1'(<b\ ~ iRT = ~ fl,; - #. it< ~ Of, * 'W/n: f'iri\ it ~ ~ ~ t, ... vIBi ,wr ffl la,s1<i, '"1 o1;,Rtsai s,; wt #1 .. (cZl'lUR) i;/t ~. l!i<,l\, f"1ss1!tca, ~ 
~~ it, ~ '*" 4M,m,~ t ~ iFl'ITT ,mt ""'"'"~" at! s\ vrr wt %1 ... ("fllqEfA) We can collect money through charity and give scholarships to tl1em .... ("""1f'f) "'1T - m fq,wi '"1 ~ 'lilt 1!l"f'l1 % 1tfITT'r ~ ~ ""' it 'ITos """ll1<I q,z.\ 'ITT'l, ,cci\ 'liT ~ f'rol "*' ,,,(m,UR) m; <rn 3lffi\ lITT t1. (<ll'l'TR) SHRl SARBANANDA SONOWAL: Madam Speaker, for a meritorious sports person, this Ministiy is always taking a positive initiative to encourage them. Definitely this matter wi11 be looked into .... (Interruptions) 

HON. SPEAKER: Shrimati Hemamalini. 
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~OVIERNMteNIT Of OINIIDRA 
MOW!OSV~V @ir YCl!J)VIH! AFfADRS & $IJ!>Clre'1iS 

l!.O~ SAIBIHIA 

l!JJINl®"il'&~~IEtD (tll1!.Jlll:STOlt»tNJ ~O.Si563 
TO BE ANSWERED ON 28.04.2015 

5563. SH!Rn s9RA.H.Df!)DBN AJMA!1.: 

WIDB 11he la#HnisieB' ov YCUT!ra AIFIF~DRS A!NIII> SPC~1'S lbe pBaass«II to sttate: 

(e) w&be11:lhleir tft'Be ®overg-amen'Bt lhlais appoa01teta a ll'ilfigh IP)lll!Weirs!Iil IJ)SlnueD ll:o 

· ·- ·· - -ratlonalise vairioaas schemes fior fthe welfare oii Vo1111th and IF'D'@motloe, of 

Athftetlics; 

(b) if so, tlhe dletaiftls the1reof; 

(c) the detanls of ~ro~ramlltllles/sclllames DmpDemell1ltelldl tto !J'»O-@mcte aitl:ll'oQetocs 

and the number of trainons centres set up for the purpose along with ·the 

nuarmber of athnetes benefotedJ 1l:hereiill'cm dl\Oril!llg each of the Bast tl:hree years 

and the curreri'lt year, Stmte/lU'fwose; 

(itll) whether tl:Dte G1twerrrnrment u»n·@poses fto tap ll'UllraR talent al!'!ld pa·ovade trr~firilDR$D 

to suclhi athBetes 5a, the icou.all1lttl'Y; all'O¢D 

(e) fif so, the detains ift'nerecf eind the steps pO"og:aose«s to be ta.Bien [<Dy tft'Be 

Gover1111meD'Dt to u:»romote sports g1111 ttft'Be COIUID1ltiry? 

ANSWER 

"ll'IHIE I\HNIDSTER OF STATE (:NIDEPENDENT ClrGAl!siGIE) 

fOR YOQJITH AFfAI.RS AND SPORTS 
(SIHllR& SARII!A~PJ~JOA SONOWAL) 

(e) & (lb>): Ves, Madam. A Commattee e:ach D1las been formed iim l!)epa11ri!me1111t 
of Yoruitll1 ~vifmnrs ana:A IO>epartment c s ur er e ,a rmf..ll!'Ds;toi ref 
T - . 

~cll'etary (YcutD1 Affaiors) ~nd l!Jllrectc~ GeneraO, Sports Authorfi~y of ftR«lliai (SAi) 

prlS.~c'll:o~ to o-atioB'llalsa:e varicll.lls sehlemes for 'll:ha wafl1f3irre ([J)f VoMtlhl aml! 

prom o sports faIBUm!illilg Athletics. . 
(c) 1'6te IJ)O'Bmary reslJ])orrnsUbuR6ty for tD1e taeve8opmeffflt alll'll«ll fjllrr@Mo1!:ft@D1l @11 ai 

sports discipline rests woth the State Govemments aurod ~lite coirecerned 

recogll'llized S\'Ja1oorrnal Spouts IFe~ern<cion (NSF),· whoch hn '~he CcMte cf atlhffetftcs 

Os t'tll'll~ AfthBetocs IFedeo·arG:aoini of hn~6a (AFD). 1J'&!ie Goverro1Hfil'llell1l'fl: ®ll.DIJlll)'bOeMC@ll'llts time 

,o 
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.~lflforts @it 11:Dne INl$Ws lbilf flllli'@wfi©lall'ilg · 'lfill1laia]it:0a0 assa$1l:w:tli'ilc® ,01r llu@].!!D!l'il\\i 
!11laJ1:i@ru:iU/!ni1:ematDonai! 5[lil@ln!:s evelilltsr i111 ~rll~iai, l!Jlatrll:Dci?_S.rfi:hJlll1 of 

. . 
S1!1'@lli:spers@lltls/1l:ea11ms a&'il nlliltemar!iO@miaifl sp(!Jllli:s eve111rts abroaidl, IJ:waDn11ill'!li/c@ae&'ilUU'Jlb, 
of n~,·rfl:ijoD'llati ~eveij sports~er&@ll'ils/teaims 11:hrol.llgh h'odfo111 a1111d fl@reig1n1 coaicl1es1 

pirocurememit of eiq11.11!11I1111TI1ell1lt anrnidl c@B'!lSWlMail:IIUes etc. ais pell' agiwaelli ll..lDlD'lliJ 'll'errrmi 
l!Jleveiopm®tl'lrt ~Uaros. 

At $1:ate lrevei, !t fis 1!:ll'be respornsObDii"O:y of staite level federatllomis aire©J 1!:he 
co111cEHrned State Governime011i:s il:o develop various sports dlisclipiilllles. Apart 
n'iro111r11 1UaUs, ftlhle Sp@llics AMtllHl1ritJ:y of Ull'lldia is ll'll.lll'llll'lling tlhle fo~lo'W61l'llg pr@mot:Dow'!la! 
schemes On wh!Och aift!Meil:ics ffs oll'ile of tlhe c:llisc!;JH1111es aJll'ild traill'!lD1n1g by 
euperfienceidl c@aclhles wU'ltlhi scie111tof6c !back ll!l\lJ is pmvideldl fo 1tff1le p~ayers i.l:.@ 
act!Heve exce~!enca at. ll'ila'il:ioll'il~l/international Devel: 

(1) Nat~ona! Sports 1'aieD'llt Scheme (INISTC} 
(2) Atrmy Boys Sports Company (ABSC) 
(3) S~B Training Cemrt!:rn (S'fC) 
{4) Special Area Games (SAG) 
(5) Cerrotrre of E"cea!em1ce (COE) 

SA~ inlas sports prrom@1l:1cm schell'll'Des where traU111Bng ~ll'll tlhte <dlfisci1?~1n11es o1i' 
At&deil:ics is ~rrn1parteidl. These ~ehemes aiire : 

e National Sports 'll"aRe1111t C@ll'iltest 
• Airmy !Boys Sf!J11t.M:is «::ltlHrffllpainBes 
e SAU Training Celiltres, 
" Special Area Games, 
"' E.x:!l:ension Centres @Ir $"lr'CISAG 
"' Nati@nal Sports Acaii!ll.emies 

Schemecwlse andl Cemitrremwise dl®taHs of Bl.\.il:[hllet.ics iti!ftscftpll6111le ii'@ll' iJ:he nast 
3 yearrs I$ prrovidedi at All1ID'i18XM1l'e. "Ii-he hlliLllllldUoin proces9 far ysar 20115-1l6 D'ilais 
Just sta,'ited. ThieD'efore1 il'il!O li'B11Jt111res ca.mi be prese~ted for the curl!'ell'llt year. 

(d) & {e): The Gt1rver01meB'il1l: taps rnral taRell'llt through Arri~lliai Sports 
Compell:iftions undell" !Rajhr Gandhi Khei Abhlyan (RG~) Scheme. The taDie~'ll:eita 
youth DdleoMi:ifiedl dur-Ull'lll{l] H\Darfi:!0111al lEmel Sports Compefi:fi1!:i11:11nis Uil'ilder iff:a]h,• 
Gandhi KheD Abhiyalln are considewed ifor atllmisskm 11.m!Iler varBclialls Spl!Jlrfi:s 
Authority of ~ndia {SA~) sc~eimes1 fif fou1111d otherwise elli9Dli'ilne. 'fhe Sports 
AMtho1rnty @f india also spots s.11rnd il1l&11riures ~th!eies ii'rom afl! sectll@ll1ls of fthe 
society. D'G:s cartchmellll¢ area iimchu11es rnral and tr!lba! au-eas. 

IJlJ!l09'ilfistry himili alls@ Oall.!l!rilc!rnedl ~ational Sports 1l"a!e1nrft $earch Scheme 
(NSTSS~, wMclttl ai6mg 1i:io U©lsli'il'll:fify 1ifnle S[JMw1i:Bll'll19J fa!e!l1lfl:e!i'.IJ cllilBITo:illl'®!l'Il (15@-a:lh ISo:vS .aHmid 
GMs) ~111 1l:Ote aige iJW@Mp of EMl2 5!1'11 :3choois aiH over -0:his crcrn.11111ltry l.lliy comiitlll!.ll~~Olilg 6 
bat'll:ery @ff tests a11: esiiclhl se!eicitfiomi Re'!J'e; Ollil st1:M©lemt E1111 eaiclhl sic~o@D of lb!oclk 
ag'ijirJ dev~~ID? 'll:lruem s,o sis 'l::o auGalbi~e 11:lhlem to i:»aiITT:8cU[?a'fl:e Bllil fi"Jlri!J:Ool!il31G ai!l1lfifl 

Il1nrften·1matD@nwig Sf!Jl@ilil:s @'l'l®nTifcs. "!i!rue @ll!lUi!ll@Bimies f@lf l!B'ue ai!l1H.a,'9e $ir;lhl@lltrlle .&naive 11.iie@~t 

-~.:._.·_-c-------;:::;,:_ ____ -
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·nss1U1ed to ~on 11:D\le ?&·nncftpaO Secrrst::niry/$®1!::0'®ftaiiry ot Sg,orts cf aOI Stl:at<l!s/(1.JJil's o~ 
2).'!l~&a !Felblrll!lalt'lf9 ~llll'ff 5. "il"lhl~ S3Clln®D\1'\la BS0 1)l)ll'ol'll,@S®ldl ~@ 11,e Dlltnl!PiOe>!!TJ'il®lll}ft@«ll frrom 2@1J~o 
,tl'li;, @G'llWSID'<!IJS. . 

2(01!0\0 cMDitllo·eO\l (1Hlll«DO bcys aili'll<dl 1100@ 'PJDll'Hs), wDtlo wm 11:!,e A«lleli1lfroiioad u.~O'\lidlr:!lli 
INJS1l'$S, wnoe bi!# .:llitilmili!:fte«ll lier frllJlriihlell' ttli'8:ilDll\loou; Hn tlhie goOD@wD1111ij sc!Miemes: 

(1) .!11!1.lnoor Sports Academies 
(2) Sftate Sports Academees/Spcrts IHlcsfoDs nm by Stat~ @cvermmeirMi:s 
(3) State Sg>orts ScB110Da11rsnno~s 
(.!J,) St~ia Sports Schools 
(5) C~1111t1:o·aU Sports Scll1oons a!l'lltdl 
(5) Stocrts 11'1rat!ll'ilfta1g Centre (S"ll"C)/~l)l)eicoafl Bli.rea Games (S~ G) c11 SIJl)@uil:s 

~118'1tti'llcir611:y of 00'8itl!fia:i (SAO). 

, , 
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Annenure .•. 1 .. 

Alllllll!llllJJRia REF!.RRErr> TO QN Ria~l Y TO ~ART (c) Of 'l"l!E LOK (Al!lll!A 

IIIISTARRED QIIESTiON No, 5563 FOR 28.04.2015 Jl;!!KED gy Sl!RI SIRA.IIJ!llDIN 

AJMJt&., ~CN'GLE Mll:MBIEIR OIF PARUAU\l'iENT, LOK SAl!!HA IR.EGARl!j)SNG SCi<!JEMIES 

,r\,. : ·, _, ,,-

~OR IP!ROMOTmlN OF Al"Hll.ETIC5 ' 

DIETAXlS Of SAI SCHEMES TRAINEES JiN ATHllETECS IOlISCErlINE lAST THRIEll: '(EARS 

':r NSTC 
15:Jct:. of 

Scheme Schools AISSC STC SAG STCf COE NSA TOTAL 
SAG 

Boys 0 127 346 73 0 41 0 S87 

Residential Girls . 0 0 164 58 0 70 0 Z9Z 

2012~ 
Total 0 127 51-0 131 0 111 0 879 

2013 Boys 30 0 76 8 150 0 0 264 

Non- Girls 35 0 31 5 81 0 0 152 
Res!dential 

Tota! •• 0 107 13 231 0 0 416 

Boys 0 123 431 59 0 73 0 ••• 
IRes!den'lltial Girls 0 0 190 70 0 67 0 327 

. . ...... 
Tot:oill 0 123 621 12" 0 140 • 1013 

:W:!3-
2014 Boys 15 0 45 5 60 0 0 us 

~rJ)ll1)- Girls 29 0 20 1 18 0 0 68 
R.Hidentiai 

Total 44 0 6S • 78 0 0 193 

Boys 0 152 444 77 0 99 20 792 

Resh:lem1!tiaii Glrls 0 0 214 70 0 80 11 37S 

Tota.! 0 152 ••• 147 0 179 31 :n.167 
2illlll.4d 
2015 Boys 38 0 24 1 83 0 0 146 

N1cm· Girls 13 0 15 2 96 0 0 126 
R.e:;Udern1Ua! 

Tl[JJtcJ! 51 0 39 3 . 179 0 0 272 

G.TOTAL: rno I ••2 I •••• I •2• I •••I ••ol atl •••ol 
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Details of SAi Trainees in Athletics Discipline- 2012-13 

:-(\..entre 
Residential Non-Residential 

Scheme Region State Discipline 8 G T B G T Army, Sports ABSC West MAI-I Athletics 23 0 23 0 0 0 Institute, Pune (C/o 
56 APO) -Arty Centre, ABSC South AP Athletics 27 0 27 0 0 0 Hvderabad 
Army Ordinance ABSC South AP Athletics 0 0 0 0 0 0 Corps Regimental 
Centre, 
Secunderabad (C/o 
56 APO) 
Rajputana Rifles ABSC Nortn DL Athletics 6 0 6 0 0 0 Regimental Centre, 
Delhi Cantt-10 (C/0 
56 APO) 
Rajput Rifle Regiment ABSC RC-Luck UP Athletics 25 0 25 0 0 0 Centre, Fatehgarh 
(C/o 56 APO) 
BEG & Centre, ABSC RC·Luck UKD Athletics 22 0 22 0 0 0 Roorkee 
1 Signal Training ABSC Central MP At11letlcs 24 0 24 0 0 0 Centre, Jabalpur (C/o 
56 APO) 

127 0 127 0 0 0 Bhopal COE Cent ra l MP Athletics 7 3 10 0 0 0 Sonepat COE North HR Athletics 0 0 0 0 0 0 Patlala COE NtS PB Athletics 8 7 15 0 0 0 Bangalore COE South KTK Athletics I 11 23 34 0 0 0 Trlvandrum COE SA! Kerala . KER Athletics 13 27 40 0 0 0 Kolkata COE East WB Athletics I 2 10 12 0 0 0 
41 70 111 0 0 0 ·Jamia Millla lslamla Ext,Centre North DL Athletics 0 0 0 6 0 6 Universi ty New Deihl 

Nav Krishna Scool & Ext. Centre West MAi-: Athletics 0 0 0 11 6 17 Jr. College Sangll 
Kodoll High School & Ext. Centre West MAH Athletics 0 0 0 13 0 13 ST Patil Jr. College, 
Kodoll 
Mahatma Education Ext. Centre West MA~ Athletics 0 0 0 4 6 10 Society Rasayanl 
Ralqarh 
SGN Khalsa PG Ext. Centre West RAJ Athletics I 0 0 0 9 2 11 College, 
Slraanoanaoar 
Bhllwara (Ext.STC Ext. Centre West RAJ Athletics 0 0 0 11 0 11 Jodhour) 
University of Ext. Centre West RA.· Athletics 0 0 0 20 0 20 Rajasthan, Jaipur 
(Ext. of STC Alwar) 
Govt. Boys Ext.Centre Central MP Athletics 0 0 0 0 0 0 Multipurpose Hr.Sec. 
School, Malhar 
Ashram, Indore (Ext. 
of STC Dhar) 
U.P.Inter College, Ext.Centre RC-Luck UP Athletics 0 0 Q 2 2 4 Varanasi 
Karnla Nehru Road, Ext.Centre RC-Luck UP Athletics l 0 0 0 3 2 5 Allahabad (Ext. of ' STC Ralbarlelly) 



Sr .. · Adlchunchangiri Ext.Centnc! South KTK Athletics 
composite High 
School, Shimoga 
Mar Athasius Colleg_e, Ext.tentre· SAI Kerala KER Athletics 
Kothamangalam 
Mar Basil Higher· Sec. Ext.Centre SAi Kerala KER Athletics 
.School, 
Kothamannalam 
St.George's Higher Ext.centre SAI l(erala KER Athletics 
Sec. School, 
Ernakulam 
l(alladl Hr. Sec. Ext.Centre SAI Ker ala KER Athletics 
School, 
Kumaramputhur, 
Palakkad 
Parll High School, Ext.Centre SA! Kerala KER Athletics 
Palakkad 
Mundur High School, Ext.Centre SA! l<erala KER Athletics 
Mundur 
Ext. Centre l<onni Ext.Centre SAl Kerala KER Athletics 
(Ext. of STC Kellam) 

TOTAL:· 
VPS Public School, NSTC South AP Athletics 
Vijayawada 
St. Mary G.H.School, NSTC East OD! Athletics 
Sunderqarh 
Govt. Multipurpose NSTC Cenral MP Athletics 
HS School, Indore 
Udal Pratap Inter NSTC RC-Luck UP Athletics 
College, Varanasi 
Bhonsla MIiitary NSTC West MAH Athletics 
School, Nasik 
Bhupal's Nobles HS NSTC West RAJ Athletics 
School, Udalour 
Shri Guru Nanak NSTC West RAJ Athle~ics 
Khalsa School 
Shrioanaanaaar 

TOTAL: 
Sundergarh SAG East ORI Athletics 
Tlnsukla SAG SC-Guw ASS Athletics 
Ranchi SAG East JHK Athletics 

. Giddaur SAG East BH Athletics 
Agartala SAG East TRP Athletics 
Mayiladuthurai SAG South TN Athletics 
Tellichery SAG SAi l<erala KER Athletics 
Kokrajhar SAG SC-Guw ASS Athletics 
Dhar SAG Central MP Athletics 

;.; TOTAL: 
Dharwar STC South KTK Athletics 
Medikeri STC South l<TK Athletics 
Bangalore STC South KTK Athletics 
~-~edak STC South AP Athletics 

! Kellam STC SAi Kerala KER Athletics 

Bhopal STC Central · MP Athletics 
Jabalpur STC Central MP Athlet!cs 
Imphal STC NER MNP Athletics 

,s 

:i 

'L·~~ ..... _ 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 
0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

. 0 0 0 
7 5 12 

14 7 21 
8 7 15 

12 0 12 
13 1 14 

5 l1 16 
0 18 18 
9 8 17 
5 1 6 

73 58 131 
20 4 24 

0 18 18 
2 4 6 

37 .0 37 
12 2 14 

10 7 17 
4 0 4 

20 7 27 

51 
3 

7 6 

10 8 

21 18 

11 9 

7 7 

8 12 

2 0 

150 81 
6 2 

0 20 

0 0 

12 8 

4 4 

6 1 

2 0 

30 35 
0 0 
5 0 
0 0 
0 0 
0 3 
0 1 
0 0 
2 0 
1 1 

• • 
2 2 

0 0 
2 1 
0 0 
7 3 

2 2 
0 3 
0 0 

8~ 
13' J 

I 
r 
I 

18 

39 

20 

14 

20 

2 

231 
8 

20 

0 

20 

8 

7 

2 

•• 
0 
5 
0 
0 
3 
1 
0 
2 

2 
13 

4 
0 
3 

0 
10 

4 
3 
0 

' I 



Secundrabad STC South AP Athletics 9 6 15 3 0 3 
Eluru STC South AP Atll letlcs 9 0 9 0 0 a 1',. tchur STC SAI Kerala KER Atl11etlcs 13 7 20 1 2 3 
Calicut STC SA! Kerala KER Athletics 10 0 10 8 0 8 
Trlvandrum STC SAI l<erala KER Athletics 31 12 43 13 8 21 
GGSS College, STC SC-Luck. UP Athletics a 8 8 6 0 6 Lucknow 
Safal Etawah STC SC-Luck. UP Athletics 5 0 5 0 0 0 
Udhampur STC North CHO Athh;itics 8 0 8 a 0 a 
Dharamshala STC North l·IP Athletics 0 19 19 a 0 0 
Badal STC North PB Athletics a 29 29 0 0 0 
Ludhiana STC North PB Athletics 12 0 12 0 2 2 
Bhlwanl STC North HR Athletics 20 0 20 7 0 7 
Hlssar STC North HR Athletics 2 4 6 0 a a 
Sonepat STC North HR Athletics 14 0 14 14 0 14 
Kolkata STC East WB Athletics 15 10 25 0 0 0 
Slll igurl STC East WB Athletics 9 8 17 5 1 6 
Cuttack STC East OD1 Athletics 11 0 11 0 0 0 
Gandhinagar STC West GUJ Athletics 23 0 23 0 0 0 
Jodhpur STC West RAJ Athletics 6 0 6 0 0 0 
Alwar STC West RAJ Athletics 19 0 19 0 0 0 
Kandivall STC West MAH A~.1letlcs 8 1 9 5 5 10 
Aurangabad STC West MAH Athletics 6 0 6 0 0 0 
Peddem STC West GOA Athletics 0 8 8 0 0 0 
Guwahatl STC NER ASS Athletics 4 10 14 1 0 1 
Kashlpur STC SC-Luck. UKD Athletics 7 0 7 0 2 2 

TOTAL: 346 164 510 76 31 10 7 

ss1 I 292 I n1g 114 J 11 J 18s 
879 416 

G. TOTAL: 1295 
Details of SAi Trainees in the Athletics Discipline- 2013-14 

ResldenUal Non-ResldenUal 
C&nlre Scheme Region State Discipline B G T e G T 

Army Sports Institute, Pune A8SC Wesl MH Athlellcs 17 0 17 0 0 0 
Arty Centre, Hyderabad ABSC West MH Athlelics 20 0 20 0 0 0 

Rajputana Rifles Regimental Centre, Delhi cantt ABSC North DL Alhletlcs 12 0 12 0 0 0 

RaJput Rine Regiment C...rtre, Fatohgarh ABSC Cenlral UP AlhleUcs 31 0 31 0 0 0 
BEG & Centre, Roorkee ABSC Central UTK Athletics 28 0 28 0 0 0 . . 
1 Signal Training CenlrE, Jat>alpur (Clo 56 APO) ABSC Central MP AlhleUcs 15 0 15 0 0 0 

123 0 123 0 0 0 
Bhopa[ COE Central MP Athletics 10 5 15 0 0 0 
Sonepat COE I ·Norttl HR Athletics 14 0 14 0 0 0 
NIS Pallale COE North PB Athletics 14 15 29 0 0 0 
Bangalore COi= South KTI< Athletics 10 14 24 0 0 0 
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Trlvandrum COE LNCPE KER Athletics 17 2q 37 0 0 ol 
Koll<ata COE East we Athletics 8 " 21 0 0 o I 

' ·. 73 67 140 ' 0 0 t':.)/ 
J 

Nav K~ehr,a Sc'1ool & Jr. College, Sangi ExLCent--a West MH Athlebcs 0 0 0 11 8 17 

Kodoli High School & ST Patil Jr. Colleg,e. 
Ext.Cenfre West MH Athletics 0 0 0 16 2 18 

Kodoll 

I Mahatma Educallon S0c1ety Rasayani Raigarh ExLCentre West MH Athletics 0 0 0 8 3 9 

SGN Khalsa PG College, Slrganganagar Ext.Centre West RAJ Athletics 0 0 0 0 0 0 
i 
' ' 

Bhllwara (Ext.STC Jodhpur) Ext.Centre w~, FW A~ileliCS 0 0 0 14 0 14 ' 
University of Rajas!han. Jaipur Ext.Centre West RAJ Athletics 0 0 0 7 4 11 

Jamla Millla lstamla University, New Deihl ExlCenlre North HR Athletics 0 0 0 6 0 8 

U.P.lnter College, Varanasi Ellt.Centre Central UP Athletics 0 0 0 0 3 3 

Mar Alhaslus Consge, Kothamangalam Ext.Centre LNCPE KER Athle~cs 0 0 0 0 0 0 ' 
,- ' 

Mar Basil Higher.sec. School, Kothamangalam Bet.Centre LNCPE KER AthleUcs 0 0 0 0 0 0 

SI.Ge<Jrge's Higher Sec. School, Emakulam Ext.Centre LNCPE KER Athletics 0 0 0 0 0 0 

' 
Kalladi He. Sec. School, Kumaramputhur, 

Ext.Centre LNCPE KER At_hletics 0 0 0 0 0 0 
Palakkad ' .. --~-· 
Parll High School, Palakkad Ext.Centre LNCPE KER Athletics 0 0 0 0 0 0 

Mundur High School, Mundur Ext.Centre LNCPE KER Athletics 0 0 0 0 0 0 

Ext. Centre Konnl ExlCentre LNCPE KER Athletics 0 0 0 0 0 0 

0 0 0 ea " 78 

VPS Public School, Vijayawada NSTG_ South ~ AthleflG& 0 0 ' 5 6 11 

St. Mary GHS, Sundergart1 NSTC East ODI AthleUcs 0 0 0 0 19 19 

Govt. MulUpurposa HS School, Indore NSTC Central MP Athletics 0 0 0 0 0 0 

Udal Pratap Inter College, Varanasi NSTC central UP AlhleLics 0 0 0 0 0 0 

Bhcnsla MIiitary School, Naslk NSTC West MH Athle\los 0 0 0 2 2 4 

Bhupal's Nobles HS School, Udalpur NSTC West RAJ Athletics 0 0 0 ' 2 5 

SGN Khalsa school Srlg'nagar NSTC w~, RAJ Athletics 0 0 0 5 0 5 i 
0 0 0 1S " 44 

Sundergarll SAG East ODI Athletics 5 11 16 0 0 0 

Tinsukla SAG NER ASS Athletics ,0 ' ,1 2' 0 0 0 i 
Ranchi SAG East JHK AthleUcs 5 3 8 0 0 0 

Glddaur - SAG East SH Athletics 14 0 14 0 0 0 

Agartala SAG East TRI- Athletics 10 ' 11 0 0 0 

Maylladuthural SAG South TN Athletics 4 11 15 0 1 1 

Tellicheiy SAG LNCPE KER Athletics 0 19 19 0 0 0 

Kokrajhar SAG NER ASS Athletics ' ' 17 ' 0 5 

Dhar SAG Central MP Athletlcs. 3 5 6 0 0 0 

59 70 12' 5 ' 6 

Dharwad STC s~• ICTK Athletics 14 2 16 ' 2 3 

Medil(M s,c South KTK Athletics oi 5 5 0 0 0 

Bangalore s,c South KoK Athletics 10 ' 5 16 1 1 2 

Medak $TC Sw> AP Athletics 30 0 30 0 ' 0 o' 
Kollam s,c LNCPE KER Athletics 11 4 16 0 0 0 

Bhopal s,c Central MP AthleUcs 8 3 11 3 0 3 
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D ails et · 

Scheme 

NSTC 

NSTC 

NSTC 

NSTC 

NSTC 

NSTC 

lljSTC 

. . • .. , 

· Jabalpur $TC CentrJill MP 
: ucknow STC Central UP 

~ 

lr ,·,phaj STC NER MNP 
sec.'bad ' STC SouU, AP 

Eluru STC South AP 

Trlchur STC LNCPE KER 

Callout STC LNCPE KER 

T rivandrum STC LNCPE KER 

GGSSC, Lllcl<now STC Central UP 

Sarai Etawah STC Cenlral UP 

A llahabad STC Central UP 

Barellly STC Central UP 

Udhampur STC Nortll J&K 

Dharamshala STC Nortll HP 

Badal STC North PB 

Ludhiana STC North PB 

Bhlwanl STC North HR 

Hlssar STC Nortll HR 

Sonepat STC North HR 

Kolkata STC East WB 
Slllgurt STC East WB 

Cuttack STC Eas t ODI 

G'nagar STC West GUJ 

Joclhpur · STC West RAJ 

Alwar STC Wet RAJ 

Kandivall STC West MH 
Au range bad STC West MH 

Peddem STC West GO 
-. 

Guwahati STC NER ASS 

Kashlpur STC Cenlral UTI< 

0 fSAIT h ramees m t e Ahl t etics n· . r ?014 1 1SCiD me-., - 5 

State School ~egion 

AP VPS Public School, Vijayawada South -
ODI St. Mary G. H. School, Sundergarh East 

MP Goyt. Multlpurpo~e HS School, Indore Central 

UP Udal Pratap Inter Colle.ge, Varanasi RC-
Luck 

MAH Bhonsta MIiitary School, Naslk West 

RAJ Bhypal's N.obles HS School, Uda1pur .West 

RAJ Shrl Guru Nanak ~halsa School, Shrlganganagar ,West 

·. r 

A1tlletlcs 

Alhlellcs 

AU1letics 

Athletics 

At11tet1cs 

AthleUcs 

Athletics 

AlhleUcs 

Athletics 

Athletic;; 

A!hleUcs 

Athletics 

Athletics 

Athletics 

Athletics 

Athletics 

Atlllellcs 

Athlatlcs 

AthleUcs 

Athlellcs 

AlhteUcs 

A111letlcs 

Alhtetlcs 

Alhletlcs 

Alhletlcs 

Athteucs 

Athle!lcs 

A!hleUcs 

Athletics 

Athletics 

I G.TOTAl: 

Discipline 

Athletics 
Ath letics 

Athletics 

Ath letics 

Athletics 

Athletics . 

Athletics 

·. '• - ... 
,. .. . .. '. ~ ..... ,.,,' · ...... 

4 0 4 1 2 3 
25 8 33 6 1 6 

'16 5 21 0 0 0 

8 5 13 1 0 ·1 

22 0 22 0 0 0 
9 0 9 7 1 8 I 

13 0 13· , . 2 0 2 
17 14 31 7 1 3 • 

0 .19 19 1 2 3 
I 

29 0 29 0 0 0 I 
0 0 0 2 2 4 
6 0 6 0 4 4 I 
0 0 0 0 0 0 I 
0 15 15 0 0 0 

I 0 47 47 0 0 0 

25 0 25 1 0 1 
19 0 19 3 0 3 

12 9 21 0 0 0 
21 0 ,21 2 0 2 

24 16 40 0 0 0 
9 9 18 . 4 0 4 

12 0 12 0 0 0 
31 0 31 0 0 0 

0 0 0 0 0 0 

14 0 14 0 0 0 

17 1 1B ' 1 4 5 
5 0 5 0 0 0 

0 5 5 0 0 G 

12 18 30 3 0 ~ 

8 0 6 0 0 C 

431 190 621 45 20 Be 

686 327 I 1013 I 12s I 60 I 19: 

1013 I 193 
1206 

Residential Non-
Residential 

B G t B G T 

0 0 0 7 8 15 
0 0 0 26 0 26 
0 0 0 0 0 0 

0 0 0 0 0 0 

0 0 0 1 3 '4 
0 0 0 0 2· :; 
Q 0 0 4 0 ' 

•t,{: ,' ,. ..... . .. 



101P.L: ABSC MAH Army Sports Institute, Pune West Athletics ABSC AP Any Centre, Hyderabad south Ath letlcs ABSC DL Rajputana Rifles Regimental Centre, Delhi Cantt·lO Nort;h Athletics 
ABSC UP Rajput Rifle Regiment Centre, Fatehgarh RC· Athletics 

Luck ABSC UKD BEG&. Centre, Roorkee RC· Athletics 
Luck ABSC MP 1 Signal Tra ining Centre , Jabalpur Centra l Athletics 

TOTAL: STC KTK Dharwad South · Athletics STC KTK Medlkerl 
South Athletics : STC KTK Bangalore 
South Athletics STC AP Medak 
south Athletics STC KER Kollam 
LNCPE Athletics STC MP Bhopal . centra l Athletics STC MP Jabalpur 
Central Athletics STC UP Lucknow 
RC· Athletics 
Luck STC MNP Imphal 
NER Athletlcs STC AP Secundrabad 
South Athletics STC AP Eluru 
South Athletics STC KER Trlchur 
LNCPE Athletics 

I STC KER Calicut LNCPE Athletlcs STC KER TtTlruvananthapuram LNCPE Athletics STC UP GGS Sports College, Lucknow RC· Athletics 
Luck STC UP safal Etawah RC· Athletics 
Luck STC UP Allahabad 
RC· Athletics 
Luck STC UP Barellly 
RC· Athletics 
Luck 1 ·STC HP Dharamshala North Athletics STC PB Badal 
North Athletics I STC PB Ludhiana 
North Athletics 

I 

! STC MR Bhlwanl 
North Athletics 

I STC HR Hlssar 
North Athletics 

I STC HR Sonepat North Athletics STC WB Kotkatta East Athletics STC WB Sllllgurl 
East Athletics STC 0Dl Cuttack 
East Athletics STC GUJ Gandhinagar West Athletlcs STC RAJ Jodhpur .. West Athletics STC RAJ Alwar 
West Athletics STC MAH Kandlvall 
West Athletics STC MAH Aurangabad West Athletics STC GO Peddem - West Athletics STC ASS Guwahatl 
RC· Ath letics 
Guw STC UKD Kashlpur 
RC· Athletics 
Luck 

TOTAL: SAG Oot Sundergarh ... East Athletics 

. ,, 

·. , .. ·'':· .· .'· \ .. ~·,..'.• • ... ·.1 , •.·· : ... , 

0 
17 
31 
22 

35 

26 

21 
152 

17 
0 
9 

33 
20 
15 
0 

23 

12 
7 

24 
17 
15 
30 

0 

18 

0 

s 
0 
0 

16 
22 
13 
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SAG TRl. 
SAG TN 
SAG t<ER 
SAG ASS 

SAG MP 
SAG JI·~ 

Ext. l<ER 
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Ext. KER 
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Guw Glddaur East Athletics 
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Maylladuthural South Ath letics 
Telllcherry LNCPE Athletics 
ICol<rajhar . RC- Athletics 

Guw Dhar Centra l Athletics 
Raochl East Athletics 

TOTAL: 
M. A. College, Kothamangalam LNCPE Athletics 
Mar Basu Higher sec. School, Kothamangalam LNCPE Athletics 
St. George's Higher Sec. School, Emakulam LNCPE Athletics 

l(alladl Hr. Sec. School, Kumaramputhur, Palakkad LNCPE Athletics 

Parll High School, Palakkad LNCPE Athletics 
Mundur High School, Mundur LNCPE Athletics 
St. Michael's Anglo Indian Higher Secondary School, LNCPE Ath letics Kannur 
Rajlv Gendhi Indoor Stadium Pramadam, l<onnl, LNCPE Athletics Pathanam 
Jamla Mlllla lslamla University, New Deihl North Athletics 

U.P. Inter COilege, Varanasi RC- Athletics 
Luck Loyola High School, Mundgod South Athletics 

Nav Krishna School &. Jr. College, Sangi! West Athletics 
l(odoll High School & ST Patil Jr. Co llege, Kodoll West Athletics 
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University of Rajasthan, Jaipur West Athletics 

TOTAL! 
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NIS Patlala NIS Athletics 
Bangalore South Athletics 
Thlruvananthapuram LNCPE Athletics 
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TOTAL: 
SAi National Athletics Academy for Middle Distance Run, Central Athletics Bhooal . 
SA! National Athletics Academy for Sprints & Jumps, LNCPE Athletics Tr1vandrum 

TOTAL: 
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GOVERNMENT OF INDIA 
MINISTRY OFVOUTH AFFAIRS & SPORTS 

(DEPARTMENT OF SPORTS) 

LOK SABHA 
UNSTARRED QUESTION N0.5608 
TO BE ANSWERED ON 28.04,2015 

Irregularities in Implementation of Sports Schemes 

5608, SHRI JAGDAMBU'tA PAL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether there has been an increase in the cases of Irregularities in 
the Implementation ·of Centrally sponsored schemes for development and 
promotion of sports In the country; 
(b) if so, the details thereof; 
(c) .whether the Government has talten any initiative to address these 
irregularities; 
(d} if so, the details thereof and the progress registered in this regard so 
far; and 
(e) the steps taken/being taken by t ne Government for effective/ 
progressive Implementation of thes,? schemes? 

ANSWER 
THE MINISTER OF STATE (INDEPENDENT CHARGE) 

FOR YOUTH AFFAIRS & SPORTS 
(SHRI SARBANANDA SONOWAL) 

(a) to (d) The Ministry has not received any complaints which would 
suggest an increase in the ca·ses of irregularities in the implementation of 
Centrally Sponsored Schemes for development and promotion of sports in 
the country. However, two complaints received aJleging financial 
irregularities in implemenlatlon of ' the sche'me under Panchay~t Vuva 
Krlda Aur Khel Abhiyan, (PYKKA) in the States of Uttar Prade~h ~nd Bihar -have been referred to the State Governments for Investigation and report_ to 1he Ministry. No' report has since been received from the States. The State Governments have been reminded on 16.02.2015, 

~\ 
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C) 
() 

[e) For enective lmpiement .. tio11 and monitoring of the Scheme, · officials and Project Officers used to visit the States/lJTs during file operation of the Panchayat Yuva li:rida Aur Khef Abhiyan (PYKKA) Scheme, which has since be,m """'"'"d as Rajiv Gandhi Khel Abhlyan (RGKA) Scheme with effect Urom 111,04,21114. l'YKl1:A observers were also deputed for this "'""'"'"' 11'1ie 1/lmlings and reports submitted· by• the officials, Project Officers aild PYKKA observers were forwarded to the State Governments/11.Ull's for remedial acl!oo,, Similarly, officials and Project Offic.,rs are bein!IJI deputed for effective Implementation / progressive implementatfio111 of RGKA. 
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(ii) Attempt to commit suicide by four girl trainees of Spor ts Authority of India's Special Area Games Water Sports Centre at Alnppuzha• 

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT 
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI RATIV PRATAP RUDY): Madam, on 
behalf Qf U1e hon. Minister of State of the Ministry of Youth Affairs and Sports 
Shri Sarbananda Sooowal, I beg to lay a Statement regarding attempt to commit 
suicide by four girl trainee of Sports Authority of India's Special Area Games 
Water Sports Centre at Alappuzha .... (Intern-iptions) 
SHRl K.C. VENUGOPAL (ALAPPUZHA): Madam, it is one of the serious 
issues. We had raised that issue yesterday also. The hon. Minister has assured the 
House that he would make a statement in this regard. Kindly read the statement. 

r HON. SPEAKER: You can read ilie Statemcnl. 
SHR1 RAJIV PRATAP RUDY: This is certainly a very important matter. The 
hon. Minister has made a complete statement and all the facts are mentioned here. 
In case, you feel that there is anything additional to be asked, we can certainly get 
back. 

SHRT K.C. VENUGOP AL: How can we know without reading it? 
SURI RAJIV PRATAP RUDY: I am laying this Statement. If you wanl me to 
read it, l can read it out. It is an i.J:nportant issue of Kerala and everyone should 
know about it. Now, I read it. 

Speaker Madam, on behalf of my colleague Shri Sarbananda Sonowal, I 
wish to read a suo-moto statement in this august House on the most tragic and 
shocking incident in the history of Sports Authority of India (SAI) occurred at the 
SAI Special Area Games (SAG) Water Sports Centre (WSC) at A lappuzha, Kerala 

• Placed in Library, See No. LT 2678/16/15. 
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on 06.05.2015 wherein four girl inmates attempted to commit suicide by 

consumption of a locally available poisonous fruit known as "Othalanga ", whose 

botanical name is Cerbera Odollam. The tree bearing this fruit is commonly 

referred to as suicide tree. The girls were detected to be unwell around 7.15 p.m. 

and were admitted to Alappuzha Medical College hospital around 9.00 p.m. One 

girl trainee Ms. Apama Ramambhadran, a 17 year old promising junior national 

level rower succumbed to the poison in the early hours of 07.05.2015 while the 

· iemaining three girls are undergoing treatment in the Intensive Care Unit (ICU) of 

the hospital. According to the latest update, as of 12.05.2015 early morning, the 

three surviving girls' health condition has improved significantly and stabilised. 

The matter was reported to the hon. Minister in the morning and he 

directed Director General, SAI to immediately enquire into the matter and 

submit a report for necessary action. DG, SAI reached Kochi around 9.00 p.m 

and proceeded straight to the Alapphuza Government Medical College by road 

and reached the hospital around 11.30 p.m. He visited the 3 surviving girl 

trainees in the ICU and enquired about their health. He also met the parents of 

the girls. DG, SAI later spoke t~ the District Collector and indicated that SAI 

was willing to airlift the girls for treatment at AIIMS, New Delhi, if the 

situation so warranted. 

Based on his request, the Director, AIIMS constituted a Medical Board 

comprising the Heads of Medicine, Pharmacology, Cardiology and Emergency 

for providing necessary advice and support in the treatment of the girls. A 

telemedicine video conference was held with the expert doctors of AIIMS on 

08.05.2015 at 10.00 a.m. The team of doctors at AIIMS expressed satisfaction 

over the treatment procedure adopted by the Alappuzha Government Medical 

College, but suggested certain modifications in the treatment management, 

which was duly followed. The DG, SAI once again met the .parents of the three 

surviving girls and banded over a financial assistance of Rs.25,000/-· each for 

meeting the miscellaneous expenditure. He also visited the house of the deceased 

girl, Ms Apama Ramabhadran and assured fair enquiry and stringent action if 

anyone was found guilty. He handed over a cheque fot Rs. 5,00,000/- (Rupees 

" 
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five lakhs only) to the mother of late Ms Aparna Ramabhadran as ex-gratia 

payment. Ile also offered her a job on a contract basis in SAI as a MuJti-Tasking 

Staff. 

DG, SAI interacted with the girl inmates in their hostel premises, which 

is a rented building, and appealed to them to face the situaLion with strength and 

cooperate with the ongoing investigations. Thereafter, he enquired from them as 

to what had actually happened. He also enquired from boy trainees, who have 

accommodated in the SAI centre, about the incident. Based on the interaction·, 

the following decisions were taken for immediate action:-

i. Psychology counselors may be engaged to counsel the trainees so that they 
ca,1 come out of the emotional trauma; . 

u. Particular care would be taken to ensure psychological and emotional 

rehabilitation of the three girls who have survived the suicide attempt; 

111. The mothers of girl trainees may be allowed to stay in the hostel for a 

week or so until the situation normalizes; 

iv. The trainees who are keen to take a she t break may be allowed to be 

taken home by their parents provided their presence is not required for 

the ongoing investigations; 

v. Hostels should be constructed by using pre-fabricated technology and all 

the inmates should be shifted within the shortest possible time to the 

premises of SAI centre;. 

vi. An Assistant Director will be stationed at Alappuzha until normalcy is 

restored. 

Several external investigations are currently underway, which include police 

investigation, preliminary enquiry conducted by U1e District Administration, 

enquiry by the State Sports Secretary, enquiry by State Human Rig~ts 

Commission, etc. Hence it would not be appropriate to make any specific 

comment in this regard at this point of time. However, the shocking and tragic 

incident that occurred at the SAG Water Sports Centre, Alappuzha does point out 

an urgent need to strengthen the SA.I training system. DG, SAI has made 
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elaborate suggestions for the purpose. Some of the major recommendations made 
by DG, SAi as follows 

(i) Engagement of counseling psychologists in all SAI training Centres for the 
purpose of group counseling as well as one-on-one counseling. This is considered 
most essential for the emotional well-being of the trainees; 

(ii) Yoga may be introduced as a compulsory- activity in all SAi centres, as it 
would have a salutary effect on holistic development and emotional well-being of 
SAI trainees, Part-time Yoga instructors may be engaged for this purpose; - -·, 

(iii) AIIMS to develop a two-day module on sports psychology for SAI 
trainees, which would be extremely useful for them; 
(iv) We may request iconic sportspersons to adopt SAI centres and act as SAI 
Trainee Mentors. This will not only inspire young SAI trainees but also enable 
them to emulate the qualities of their role model; 

(v) A 24X7 Helpline may be introduced for SAI trainee related grievance 
redressed, especially for rerorting the cases of sexual harassment; 

(vi) A robust institutionalized mechanism should be put in place to maintain 
close ra})port and coordination with the State Sports department. 

(vii) 
,. 

An Expert Committee may be constituted to study the existing SAi 
training system and mal{e necessary reconunendations for its further 
improvement in the areas of sports and related infrastructure, equipment 
support, coaching, sports science (including sports medicine and sports 
psychology), competition exposure, skill development, management, 
holistic trainee development, athlete grievance redressal, anti-sexual 
harassment measures and overall security. The Committee may visit, a few 
SA! Centres to gain first-hand understanding. The-Committee may submit 
its report along with recommendations within two months. 
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We would examine these suggestions and take necessary a·ction at the 

earliest to ensure that such incidents do not occur in future. 

I thank the Kerala Government and people from all walks of life in the 

State who extended full assislance to us in dealing with the situation. 

Thank you. 
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Cltapter 8 

(Assurances) 

8.1 During the comse of reply given to a question or oeflni1ion 
a discussion, if a Minister gives an undertaking which 
involves further action on the part of the Government in 
reporting back to the House, it is called an 1assurance'. 
Standard list of such expressions which normally constitute 
assmances as approved by the Committee on Government 
Assurances (CGA) of the respective House, is given at 

Annex-3. As assurances are required to be implemented 

within a specified time limit, care should be taken by all 
concerned while drafting replies to the questions to restrict 
the use of these expressions only to those occasions when 
it is clearly intended to give an assurance on the floor of 

the House. 

8.2 An assurance given in either House is required to be Time limit for 

fulfilled within a period of three months from the date of ~ ~~~ ~
 

the assurance. This limit has to be strictly followed. 

8.3 To ensure early ful£llmenl of assmances entire Online Assurances 

b 
. . fr tllin f ' fr Monitoring System 

process egmmng om ci. g out o assurances om (OAMS) 
the proceedings of the House to the submission of 

Implemeota.tion Report including extension of time, 
dropping and transfer of assurances have been automated 
through a Software Application named ''Online Assurances 
Monitoring System" (OAMS). Requests for extension of 

time, dropping or transfer of assurances and submission 

of Implementation Report through any other offiine mode 
shall not be entertained under any circumstances. 
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Culling out of 
Assurances 

Deletion from the 
list of assurances 

Extension of time 
for fulfilling an 
assurance 

Registers of 
Assurances 

Manual of Parliamentary Procedures 

8.4 When an assurance is given by a Minister or when 
the Presiding Officer, directs the Government to furnish 
information to the House, it is extracted by the Ministry 
of Parliamentary Affairs, from the relevant proceedings 
and communicated to the Department concerned online 
through 'OAMS' normally within 20 working days of the 
date on which it is given on the floor of the House. 

8.5 If the administrative Ministry/Department has any 
objection to treating such a statement as an assurance or 
finds that it would not be in the public interest to fulfill it, it 
may upload its request at 'OAMS' within a week of treating 
such statement as assurance for getting it deleted from the 
list of assurances. Such action will require prior approval 
of the Minister concerned and this fact should be clearly 
indicated in their communication containing the request. If 
such a request is made towards the end of stipulated period 
of three months, then it should invariably be accompanied 
with a request ::if extension of time. The department should 
continue to seek extension of time till the decision of 
the Committee on Government A7surances is conveyed 
through '0A1v1S'. Requests received through offline mode 
shall not be entertained by either Rajya Sabha/Lok Sabha 
Secretariat or Ministry of Parliamentary Affairs. 

8.6 If the Department finds that it is not possible to fulfill 
the assurance within the stipulated period of three months 
or within the period of extension already granted, it may 
seek further extension of time as soon as the need for such 
extension becomes apparent, indicating the reasons for 
delay and the probable additional time required alongwith 
details of action taken/progress made in the matter. All such 
request should be submitted at 'OAMS' for decision by 
CGA thereon with the approval of the concerned Minister. 

8.7.1 The particulars of every assurance will be entered by 
the Parliament Unit of the Ministry/Department concerned 
in a register as at Armex 4 after which the assurance will be 
passed on to the concerned section 

.. ._, 
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Ass11ra11ces 

8.7.2 Even ahead of the receipt of communication from 

the Ministry of Parliamentary Affairs through 'OAMS' 

the section concerned should take prompt action to fulfill 
such assurances and keep a watch thereon in a register as 
at Annex 5. 

8.7.3 The registers referred to in paias 8.7.1 and 8.7.2 will 

be maintained separately for the Lok Sabha and the Rajya 
Sabha assurances, entries therein being made session 

wise. 

/ 

The Section Officer in charge of the concerned section Role of Section 
will: Officer and Branch 

Officer 

(a) scrutinize the registers once a week; 

(b) ensure that necessary follow-up aclion is taken without 
any delay whatsoever; 

( c) submit the registers to the branch officer every fortnight 
if the House concerned is in session and once a month 
otherwise, drawing his special attention to assurances 
which are not likely to be implemented within the 
period of three months; and 

(d) review of pending assurances should be undertaken 
periodically at the highest level in order to minimize 
the <.lelay in implementing the assurances. 

8.8 The branch officer will likewise keep his higher 

officer and Minister informed of the progress made in 

the implementation of assurances, drawing their special 
attention to rhe causes of delay. 

8.9.1 Every effort should be made to fulfill the assurance Procedure for 

wilbin the prescribed period. In case only part of the fu!Jlllment ofao 
assurance 

information is available and collection of the remaining 
information would involve considerable time, an 
Implementation Report(IR) containing the available 
information should be uploaded at 'OAMS' in part 
fulfillment of the assurance, within the prescribed time 

limit. However, efforts should continue to be made for 
expeditious collection of the remaining information for 
complete implementation of the assurance at the earliest. 
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Laying of the 
Implementation 
Report on the Table 
of the House 

Obligation to lay a 
paper on the Table 
of the House vis-;l-
vis assurance on the 
same subject 

Manual of Parliamentary Procedures 

8.9.2 Information to be furnished in partial or complete 
fulfillment of an assurance should be approved by the 
Minister concerhed before it is uploaded at 'OAMS' in both 
English and Hindi versions in the prescribed pro forma as 
at Annex-6 , together with its enclosures. After online 
submission of the Report for fulfillment of the assurance 
partial or complete as the case may be, four hard copies 
each in Hindi and English version with one copy of each 
version duly authenticated by the officer concerned should 
be sent to the Ministry of Parliamentary Affairs for laying 
until e-laying is adopted by the concerned House. 

8.9.3 The Implementation Report should be submitted 
at'OAMS' onl). Implementation Report sent by any other 
mode or sent to Raj ya Sabha/Lok Sabha Secretariat directly, 
will not be con:;idered for laying. 

8.10 The Ministry of Parliamentary Affairs, after scrutiny 
of the lmpleme.ntation Report, will arrange to lay it on the 
Table of the House concerned. A copy of the Implementation 
Report, as !aid on the Table, will be forwarded by Ministry 
of Parliamentary Affairs to the member(s) concerned. 
Details oflaying oflmplementation Report submitted by the 
Ministry/Department concerned would be made available 
by the Ministry of Parliamentary Affairs at 'OAMS'. The 
Parliament Unit of the Ministry/Department concerned 
and the concerned section will, on the basis of information 
available at 'OAMS', update their records. 

8.11 Where there is an obligation to lay any paper (rule/ 
order/notification, etc.) on the Table of the House and for 
which an assurance has also been given, it will be laid 
on the Table, in the first instance, in fulfillment of the 
obligation, independent of the assurance given. After this, 
a formal report regarding implementation of the assurance 
indicating the date on which the paper was laid on the Table 
will be submitted at 'OAMS' in the prescribed pro forum 
(Annex-6) in the manner already described in para 8.9.2 
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Assurances / 
8.12 Each House of Parliament tas a Committee on Committtees 

· . n/ on Government · Government Assurances nominated by lhe Chamua Assurances 
Speaker. It scrutinizes the Implementation Reports and the RSR 211_A 
time taken in the fulfillment of Go;vernment Assllrances LSR-323, 324 
and focuses attention on lhc delays and other significant 
aspects, if any, pertaining to them. Instrnctions issued by 
Ministry of Parliamentary Affairs from time to Lime as 
available on 'OAMS' arc to be followed strictly. 

8.13 The Ministries/Departments will, in consultation with RcportS of the 
Committees on the Ministry of Parliamentary Affairs; scrutinize the reports Government 

of these two Committees for remedial action wherever As=s 
cal1ed for. 

8.14 On dissolution of the Lok Sabha the pending Effect on assurances 
..1 I AU · ' · on disSQh1tion of assurances uo not apse. assurances, promises or the Lok Snbhn 

undertakings pending implementation are scrutinized 
by the new Committee on Government Assurances for 
selection of such of them as are of considerable public 
importance. Tbe Committee then submits a report to the 
Lok Sabb!\ with specific recommendations regarding the 
assurances to be dropped or retained for implementation 
by the Government. 
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MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2019-2020) 

(SEVENTEENTH LOK SABHA) 
TENTH SITTING 

(30.07.2020) 
The Committee sat from 1430 hours to 1510 hours in Committee Room "C", Parliament House Annexe, New Delhi. 

xxxx 
xxxx 

PRESENT 
Shri Rajendra Agrawal - Chairperson 

MEMBERS 
2. Shri Nihal Chand Chauhan 3. Shri Ramesh Chander Kaushik 4. Shri Kaushalendra Kumar 5. Shri Ashok Mahadeorao Nete 6. Shri Santosh Pandey 

SECRETARIAT 
1. 
2. 
3. 

Shri Pawan Kumar 
Shri Lovekesh Kumar Sharma 
Shri S.L. Singh 

WITNESSES 

- Joint Secretary 
- Director 
- Deputy Secretary 

Ministry of Youth Affairs and Sports (Department of Sports) 
1. 
2. 
3. 
4. 
5. 

Shri Ravi Mittal 
Shri Inder Dhamija 
Shrl L.S. Singh 
Shri Arun Kumar Yadav 
Shrl SPS Tomar 

Ministry of Parliamentary Affairs 

1. Shri J.P.P. Kajur 

xxxx 
xxxx 

xxxx 
xxxx 

- Secretary 
- Joint Secretary 
- Joint Secretary 
- Director 
- Deputy Secretary 

- Assistant Section Officer 

xxxx 
xxxx 

xxxx 
xxxx 

xxxx 
xxxx 2. Thereafter, the representatives of the Ministry of Youth Affairs and Sports (Department of Sports) and the Ministry of Parliamentary Affairs were ushered in. Welcoming the witnesses to the sitting of the Committee, the Chairperson impressed upon them not to disclose the deliberations of the Committee to any outsider. The Committee then took oral evidence of the representatives of 



the Ministry of Youth Affairs and Sports (Department of Sports) regarding pending Assurances. The Committee were perturbed tQ note the long pendency of the Assurances of the Ministry. The Chairperson asked the Secr·~tary, Department of Sports to give an overview of the pencfing Assurances of the Department and also enquired about the internal mechanism and system of monitoring and reviewing the implementation of pending Assurances in the Department. 
3. The Secretary, Ministry of Youth Affairs and Sports (Department of Sports) accordingly briefed the Committee On the above Issues. The Chairperson asked the representatives of the Ministry to furnish Minutes of their meetings for review of pending Assurances. 
4. The Chairperson and Members therealter raised various queries · and sought certain clarifications on the 15 pending Assurances (Enclosure) taken up for the day. The witnesses responded to these queries and also provided clarifications. As some queries required detailed reply and inputs from various quarters, the Chairperson asked the witnesses to furnish written replies on the same in due course. 

·- -- ., 5. The evidence was completed. 

6, The Chairperson thanked the witnesses for deposing before the Committee and furnishing the available information on the queries raised and clarifications sought by them. 
7. The witnesses, then, withdrew. 

8. A verbatim record of the proceedings has been kept. 

The Committee then adjourned. 



Enclosure 

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020) LOK SABHA 
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S.No. SQ/USQ No. dated Subject 

- -1. USQ No. 308 Report on IPL Scam 
dated 27.07.2010 

1---1---

2. USQ No. 1063 Inquiry on IPL 
dated 01.03.2011 

3. SQ 104 Accountability in Sports Bodies 

dated 29. 11.2011 - - --1-==-.=:.:..:-=.;=-:;;.;:;..::_ ____ -I--_________ ___ __ ~ 

4. USQ No. 971 
dated 12.08.2013 

5. SQ No. 484 
dated 28.04.2015 

Commercialization of Sports 

Mismanagement in National Para Athletic 
Championship Meet 

l (Supplementary by Shri Kirti 
Azad, M.P.' 

- --1-- /_'--- -- - - --+------------- - ---! 
6. SQ No. 484 

dated 28.04.2015 
(Supplementary by 

Mismanagement in National Para Athletic 
Championship Meet 

1--- ---i~S_mt.~iya Sule...,,,_M_._P.,__) _ __. ___ _ _ _ _ _ _ _ _____ --1 
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dated 15.03.2011 

Maintenance of Stadia by CPWD 

10. USQ No. 1680 District Level Sports Schools 
dated 16.12.2013 

11. SQ No. 121 
dated 02.12.2014 
(Supplementary by 

Promotion of Athletics 

_ _ ._.._S_hri Ganesh ~ ngh.,_, _M_.P_ . .,__ ) --+------------ - - - --i 
Promotion of Athletics 12. SQ No. 121 

dated 02.12.2014 
(Supplementary by 
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13 . USQ No. 5563 
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- - - --!--- - - - --- - - - - --~ 
14. USQ No. 5608 Irregularities in Implementation of Sports 

dated 28.04.2015 Schemes 
1--- - 1-- - - - - - -f-- - - ------- - -----1 

15. Special Mention Attempt to Commit Suicide by Four Girls 

1

1udated 13.05.2015 Trainees of Sports Authority of India's Special 
Area Games Water Sports Centre at 
Alappuzha. 
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